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CENTRAL ADMINISTRATIVE TRIBUNAL:GUWAHATI BENCH. 

O.A. No. 293 of 2005. 

DATE OF DECISION: 29.11.2005 

Sri Nirupam Choudhury 	 APPLICANT(S) 

Mr.M.Chanda 
	

ADVOCATE FOR THE 
APPLICANT(S) 

VERSUS - 

Union of India & Ors. 	 RESPONDENT(S) 

Mr.) .L .Sarkar, Railway Standing Counsel 
	

ADVOCATh FOR THE 
RESPONDENT(S) 

THE HON'BLE MR JUSTICE C. SIVARAJANJ. VICE CHAI4AN, 

Whether Reporters of local papers may be allowed to 
see the judgment? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of 
the judgment? 

Whether the judgment is to be circulated to the other 	1' 
Benches? 

Judgment delivered by Hon'ble Vice-Chairman. 



CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH 

Original. Application No. 293 of 2005 

Date of Order This, the 29th day of November 2005. 

THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN 

SrI Nirupam Choudhury 
Motor Driver, Grade-I 
Under General Manager 
N.F.Railway, Maugaon 
Guwahati-781 011. 

..........Applicant. 

By Advocates S/Shri M.Chanda, G.N.Chakraborty & S.Nath. 

- Versus - 

1. 	The Union of India 
Represented by the General. Manager 
N . F . Re, MaUgaon 
Guwahati - 781 011. 

2.. 	The Chief Personnel Officer 
N .F .Railway, MaUgaon 
Guwahati - 781 011. 

3, 	SrI M.L.Barali (SC) 
Motor Driver, Grade-I under C.P.O.  
N . F ., Maligaon, 
Guwahati - 781 011. 

Respondents. 

By Mr.J.L,Sarkar, Railway Standing Counsel, 

OR D E R(ORAL) 

SIVARA3AN, 3.(V.C.) 

The applicant is a Motor Driver Grade-I under the 

- 1st- respondent. He is aggrieved by the seniority assigned 

to him in the various posts held by him and also against 

the communications dated 7.9.2005 and 22.9.2005 (Annexures-

A&B). The applicant has filed representations earlier in 

1999 and 2000 against the seniority assigned to him. 

Against Annexures-A & B also, the applicant filed 

FA 
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representation dated 310.2005 and 10.11.2005 (Annexures S 

& 1) before the 1st respondent. 

Mr.M.Chanda, learned counsel for the applicant 

submits that the applicant is entitled to be promoted to 

the post to which Annexures-A & B communications are issued 

in preference to persons (Sri M.L.BharaU) mentioned 

therein since the said vacancy is a general vacancy and not 

earmarked for Schedule Caste. 

Mr.J.L.Sarkar, learned Standing counsel for the 

Railways submits that the applicant has already filed 

representations (Annexures-S & T) before the 1st respondent 

which has not so far been disposed according to the 

applicant and therefore, it is for the 1st respondent to 

consider the matter on merits. I find merits in the said 

submission, In the circumstances, I am of the view that 

this application can be disposed of at the admission stage 

itself by directing the 1st respondent - the General 

Manager, NF.Railway, MaUgaon to dispose of the Annexures 

S & T representations as expeditiously as possible at any 

rate within a period of two months from the date of receipt 

of this order. I order accordingly. It is also open to the 

applicant to supplement the representations already filed 

by filing another representation within two weeks from 

today. If the same is filed within the time, that will also 

be considered by the 1st respondent alongwith the Annexures 

S & T representations. Needless to say that the promotion, 

if any, made pursuant to Annexures A & B during the pendency 

~W 
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of the representation, certainly it will be subject to the 

decision on the representation directed hereinabove 

The Original. AppUcation is disposed of as above1 

The 	appUcant will 	produce 	this order 	before the 	1st 

respondent urgently for compliance. 

q. 

(G.SIVARAJAN) 
VICE CHAIRMAN 

r 
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CENTRAL ADMINIS\RI_4 AHATIBENCH::  

- 0. A. 	 of 2005. 

Sn Nirupam Chowdhury . ----- 	'- 	Applicat. 

Vs. 

Union of India and Others -__-- ------------ Respondents. 

'INDEX' 

Si. No. Particulars / Annexures Subject 	., 	
. Page 

1 - Application . 1-13 

2 - 	 . 	 . 

.. 	 S 

Verification 	 •. 13 
Letter/Notice for holding Trade Test of 14 3 A MCM'Driver 	 - 

Letter of calling ACRs of Motor Drivers 15 B for promotion to higher grades. 
MemOrandum dt. 26-7-2005 for giving 

5 C 	 ' restructuring benefits to Motor Drivers as '16. 
per Rii. .Bd's. directiOn. _ 

Representation. dt. 2441-99 of the 17 25 6 D Applicant 
7. 	' E 'Seniority list dt; 26-6-89. 26-27 

8 F"' 	, 	. Seniority list dt. 5-03-2001 	, 28 
• BASIC SENIORITY LIST OF 

9 G 	' 	
.5 MOTOR. DRWERS OF 'G' Branch as 29 

on 1-4-81 published on 5-3-82  
Inclusion of 'Sri M.LBaraly's name as 

10 H Motor Driver, Grade-il w.e.f. 12-285 in 30-3 1 
the Seniority list as on 1-4-88 
Seniority list dt. 26-689 of MotorDrivers 

11 I 	 ' Grade-I & H, deleting the name of the' 32 
Applicant  
Appeal of the Applicant & another dt. 

12 J & K 	. 	 • 18-12-89 '& 1-7-89 against irregularities 33-34 
caused by the Respondents  

. 	
, Trade Test of Motor Drivers according to .35 13 L •Roster points ' 

' Promotion of óneSri I.D.Rani (SC) 36' 14 M ,against ST Quota 
• 	., 	 . 	•• Representations dt. 24-2-2000 & 

15 N & 0. 	.' 	' 29-3-2000 of the Applicant for assignment 37- 
of correct dates of promOtion 

16 P 	• 	•, 	 . Reply of Respondents dl. 24-5-2000 39 

17 Q. 	. 	 . 	• 'Appeal of the Applicant dt. 19-6-2000 40-44. 

18 R 	• Seniority list dt.9-5-2005, ' 	. . 45-46 
Representations of the Applicantdt. 4754 19 S&T 3-10-2005 & 10-11-2005. 	' 

- 
' S 

Filed on 
-11-2005. 

I" 
S . 	 6PLnRr(dtc 	? 

(MCChanda) 
Advocate ' 



	
14 	

111  

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 
GUWAHATI. 

O.A.No. 	of 2005. 

Sn Nirupam Choudhury..............Applicant. 
-versus- 

Union of India and others.........Respondents. 

Chronological Dafrs & Synopsis. 

1 81. No. Date 	 Particulars. 	 I 	Annexure. 	7fage. I 

	

1. 	18.11.74. 	Appointed in the Railway service as 
Motor Driver and posted under the "G" 	 .. 	 - 

Branch of General Manager, N.F.Railway's 
Office at Maligaon and since then continuing 
Under the same establishment. 

01 

 

 

	

1.4.81. 	The Basic Seniority list of Motor Drivers 
published by General Manager(P), 
Maligaon, wherein the Position of the 
Applicant . - 	. . was under Serial No. 
10 and the name of the Respondent No.3 
against whose promotion this O.A. has been 
filed was not at all there. 

	

1.4.88. 	The General Manager, Maligaon published a 
Seniority List of Motor Driver in Grade-ll,in 
Scale Rs.950-1500 as on 1.4.88 and abruptly 
t1e name of the Respondent No.3 Sri M.L.Barali 
Was included there under Serial No.9 showing his 
promotion with effect from 12.2.85 and placed under 
Serial No.9 of the said list wherein the Seniority 
Position in the said list of the Applicant was under 
Serial No.6. 

	

26.6. 89. 	The General Manager(P), Maligaon published another 
Seniority List of Motor Driver Grade-I in Scale Rs. 
1320-2040/- as on 1.6.89 showing M.L.Barali 
name there under Serial No.5 and the name of 
the Applicant though senior to Sn Barali(Sc) 
the Respondent No.3, the Applicant's name 

.219 

Bo-31 

18. 12.89. 

2411.99. 

was 	•from the said list 	ttAI?wtM'J 

Against the gross iffegularities of fixation of 
	
01  

seniority and inductioji of Sri M.L.Barali 
the Respondent NoSthe list of the Motor 
Driversof "G" Branch under General Manager 
(P), N.F.Railway, Maligaon,, the Applicant 
along with 2 others submitted Appeal to the 
Respondents No.1 and 2 vide their Applications 
Dated 18.12.89, 7.7.89 but the Respondendid 
bot give any replytAL I4C. 

The Applicant submitted a detailed Application 
to the Respondents 1 and 2 showing the position• 
of the Post Based Register of the Motor Drivers 
under "G" Branch of the Respondent's establishment 
and claiming to give him the seniority and promotion 
of Motor Driver Grade-i placing his name above 
Sri M.L.Barali the Respondent No.3. 

3-3 

Contd ........... p12. 
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Si. No. I Date 	I 	Particulars. 	I 	Annexure. 	Page, 

7. 	28.2.2000. 	The Applicant submitted a reminder tq5h 
earlier application dated 24.11.99 an429.3.2000 
the Applicant submited another representation 
to the Administration for assigning of correct 
dates of promotion of Motor Driver Grade-Il 
and Grade-I and calling the Applicant for Trade 
Test for promotion to MCM Driver. 

37 

P. The Respondeq gave a casual reply to the 
Applicant's representation without application 
of mind and going into the depth of the case 
and the grievances agitated by the Applicant 

JJ1tS 
The Ahcant gave a detailed repiy to the 
reply of 24.5.2000 given by the Respondents 
No.1 and 2 and prayed for fixation of correct 
seniority and dates of promotion and holding 
The Trade Test for promotion as MCM Driver, the 
reply to which is still awaited. 
The General Manager (P), Maligaon published 
a seniority list of Motor Driver of 'G" Branch as on 
1.4.2005 wherein the name of Sn M.L.Barali (SC) 
the Respondent No.3 was shown under Serial No.! 
immediate above the Applicant. 
Railway Board gave direction for giving 
restructuring benefits to all Posts and revised 
the strength of MCM Drivers for 2posin the 
G' Branch. 

The Respondent issued the impugned Notice 
for holding Trade Test for filling up the post of 
MCM Motor Driver in Scale Rs. 5000-8000/- 
in 'G' Branch for promoting the Sri M.L.Barali 
(SC) though junior to the Applicantp.r 	cJ& 

General Manager (P) called for the ACRs 
for last 3 years of the Respondent No.3 and others 
for holding Trade Test for giving promotion to their 
next higher Grades i6 

The Appliant prays for giving him promotion to 
the post of MCM Driver considering his seniority 
in service as Motor Driver in the'G' Branch detailing 
the whole facts behind the case and enclosing the 
relevant Annexures for showing that the Post for 
Motor Driver Grade-I and MCM Driver have already 
been filled up by promoting the respective suitable 
candidates against both the reserve quota and Unreserved 
vacancies and now as per the Post Based Register 
the promotion to the post of MCM Driver is due to the 
Applicant as per seniority list of Motor Driver in the 
'G' Branch.o 	e4mt 	Vttej 

M e4 I- 

t 	-- 	. 

24.5.2000 

19.6.2000. 

9.5.2005. 

1.11.2003. 

7.9.05. 

22.9.05. 

3.10.05. 

.g 	Lt-  tt 

1 

A. 

51.. 

h'- 	& 	's T 	 Contd.........p13. 
V 	 L  
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Si. No. I pate 

15. 	10.11.05. 

Particulars. 	 Mnexure. 

Finding the Respondents to be silent over 
the matter represented by the Applican,1iç 
Applicant submitted another reminder praying 
for redressal of his long standing grievances 
in reiterating the whole fact and enclosing the 
relevant Annexures issued by the Respondents. 
The reply to the representation 

mtiding 
 the 

Applicant is still awaited and for 	no 
other efficacious way the Applicant has come to 
this Hon'ble Tribunal for justice and redressal 
of his grievances.  

Filed by: 

(Mr. MC.Dutta), 
Advocate. 

T 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH, 

GUWAHATL 

(An Application Under Section 19 of the Administrative Tribunal Act, 1985), 

O.A.No ... ... ........... /2005. 

Sri Nirupam Choudhury, 

Motor Driver, Grade-I, 

Under General Manager, 

N.F.Railway, Maligaon, 

Guwahati-78 1011. 	 Applicant. 	
( 

Versus 

I. The Union of India, represented by 

The General Manager, N.F.Railway, 

Maligaon, Guwahati-78101 1. 

2. The Chief Personnel Officer, N.F.Railway, 

Maligaon, Guwahati-78101 I. 

3. Sri M.L.Barali, (SC), 

Motor Driver, Grade-I under C.P.O, 

N.F.Railway, Maligaon, Guwahati-78 1011 ... ... ... Respondents/Opposite Parties. 

I. 	Details of Particulars of the Orders/Notice/Letter against which the 

Application is made: 

General Manager (P), N.F.Railway, Maligaon's letter No.E/283/13812 SKI) 

Driver (Q) dated 7.9.2005 for holding Trade Test for filling up one (UR) Post of 

MCM/Driver in Scale Rs.5000-8000/- in '0' Branch, se  
1k 

 
96 

S 	Z& L 

Impugned Letter No.E/283/13812/M-Drv (QG)(L) dated 22.9.O5rAI\lt 
c- iD- R 	j 

Seniority list of Motor Driver as on 1.4.2005 published vide General Manager (P), 

N.F.Railway's Maligaon E/255/1 10/M-Driv. (QG) dated 9.5.2005 

Annexures A,B,respectively. 

Contd... .p/2... .Jurisdiction... 
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Jurisdiction. 

The Applicant declares that the subject matter of the application is within the 

jurisdiction of this Hon'ble Tribunal. 

Limitation. 

The Applicant submits that the application has been filed within the limitation 

period prescribed Under Section 21 of the Administrative Tribunal Act, 1985. 

Facts. 

4.1 	That the Applicant being a citizen of India is entitled to get all his legal, 

Fundamental and statutory rights. 

4.2 That the Applicant most humbly submits that he has been discharging his duties 

under the exclusive control of General Manager and Addi. General Manager almost right 

from the inception of his career, i.e. from his date of appointment on 18-11-1974, with 

the entire satisthction of his superiors. 3 

4.3 	That it is submitted that the Respondents/Opposite Parties have initiated to 

promote one Sn M.L.Barali, Respondent No. 3 (SC), Motor Driver, Grade-I, under Chief 

Personnel Officer, N.F.Railway, Maligaon to the post of MCMiDriver, i.e. Master Crafts 

Man in Motor Drivers Cadre, in scale Rs.5000-8000/- vide their letter No. 

E/283/138/2/SKD Driver(Q) dated 7.9.2005 impugned and called for the Annual 

Confidential Reports of the Respondent No. 3 along with others vide their impugned 

Letter No. E/283/138/2/M-Drv (QG)(L) dated 22.9.05. 

Photocopies of the above letters are annexed as Annexure-A & B respectively. 

4.4 	That is humbly submitted that the required posts of Motor Drivers in Grade-I and 

MCM Drivers have already been filled up by promoting S/Sri Sita Rain (SC), I.D.Rani 

(SC) & B.C.Boro (ST) vide General Manager (P), N.F.Railway, Maligaon's NOTICE 

No. E/227/1/1-M(Q) dt. 19-1-83 & OFFICE ORDER No. E/227/l/2-B(C) dt. 25-10-89 as 

per Post Based Register of Roster Points and now for filling up the post of both Motor 

Drivers, Grade-I and MCM Driver shall go to the "IJR" candidate in which the 

Applicant is the only claimant and not Sri M.L.Barally (SC), the Respondent No. 3, as 

contemplated and initiated by the Respondents I & 2. 

Photocopies of above Notice and Office Order are enclosed as Annexures L & 

M. 

Contd... ..P/3 - That ........ 



- 3- 

Photo copies of the above letters are annexed as Annexures-L &respectiveIy. 

4.4. That it is submitted that as per Railway Board's Circular to take restructuring 

benefits from 1.11.03 on higher grade promotion on percentage basis as communicated 

vide General Manager (P), N.FRailway's, Maligaon, Memorandum 

No.E/41/ffl/246(QG)/Pt-V dated 26.7.05 the post of MCM Driver in Scale Rs.5000-

8000/- of '0' Branch comes to 2 (two) posts that is one from Reserved quota and the 

other from Unreserved candidates. 

Photo copy of the above Memorandum is annexed as Annexure-C. 

4.5. That the above two posts of MCM Driver mentioned in the foregoing pam No.4.4, 

Sri B.C.Boro has already been promoted to the Post of MCM Driver with effect from 

4.9.2000 against "Si"' quota and the other one post shall go to Unreserved candidates as 	
j 

mentioned by the General Manager(P), N.F.Railway, Maligaon vide the impugned letter 

at Annexure-A. Thus the question of giving promotion to Sri M.L.Barali, the Respondent 

No.3 who belongs to "SC" candidate, to the post of MCM Driver in Scale Rs.5000-

8000/- at this point and time does not arise at all and therefore the issuance of the 

impugned letters for holding the Trade Test of the Motor Drivers Grade-I for promotion 

to the Post of MCM Driver to Sri M.L.Barali, the Respondent, No.3, will be against all 

the norms, rules of the Railway's own system. 

Photo copy of the same is annexed and enclosed as Annexure 

4.6. That it is submitted that the prescribed Roster points of the Motor Driver in 'G' 

Branch comes as under as per Seniority List of promotion of the Motor Driver, Grade-il 

of'G' Branchas shown as on 1.1.1984: 

SC: the incumbent was Sn Sita Ram (SC), 	expired, promoted to Grade-i in 
'S 

1983 in Scale R.s.380-560/- in 1983. 

UR: the incumbent Sri Kabiram Deka(UR) promoted to Grade-I against the single 

Unreserved postt-t) 

UR: the incumbent Sn Sorab Au (UR). C 	'c') 

ST:. the incumbent Sri B.C.Boro( ST) 	ô-''k 	 en 

UR: the incumbent Sri P.C.Das,..1 (UR). 

UR: the incumbent R.C.Das (UR). 	CpO 
UR: the incumbent K.C.Sanna (UR). ( 

	

WE 

SC: the incumbent I.D.Ram (SC). 

Contd.....p/4... UR... 
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UR the incumbent S.Medhi (UR). 
VG  UR: the incumbent P.C. Das 2 	). C 

UR : the incumbent Nirupam Choudhury (UR)_ A. 	
• 

And the matter which was brought to the knowledge of the Administration by the 

Applicant vide his application dated 24.11.99 and to substantiate the claim of the 

Applicant the matter has been reproduced above to enhight the correct picture of the 

Roster Points maintained by the Respondents/Opposite Parties No.1 and 2 in regard to the 

Motor Drivers of the 'G' Branch. In this connection it is submitted that against the Roster 

point No.8 Sn I.D.Ram Motor Driver, Grade-I (SC) was promoted on 1.1.84 against the 

vacancy of ST quota and Sri B.C.Boro whose seniority was under serial No.13 of the 

seniority list published by the General Manager vide their No.E1225/107 (Q) Pt-ffl as on 

26.6.89 was promoted to the_post of Motor Driver, (iradel against the vacancy of Sri 
s 	AM- 

'Ram consequent of his death and subsequently promofd to the post of MCM Driver 
4 

in Scale Rs.5000-80001- on 4.9.2000 as shown by the General Manager (P), N.F.Railway, 	- 

Maligaon vide his Provisional Seniority List of MCM and Motor Driver of"G" Branch as 	..Y 
on 5.3.2001 published vide General Manager (P), N.F.Railway, Maligaon's No. 

E/225/110IMDiiver(Q)dated5.3 

Photo copy of the aboveeniority ha 	been 	z annexed as 

Annexures 	. ., E, • 

4.7. That it is submitted that the General Manager (P), N.F.Railway Maligaon have 

published the seniority of Motor Drivers of the '0' Branch as on 1.4.1981 vide his 

No.E/255/107/(Q) Pt.l1 dated 5.3.82 is the Basic Seniority List and shall have to be 

counted and taken injo consideration for all technical purpose including fixation of 

seniority and arranging promotion to their next higher grades till the said seniority list is 

completely exhausted. 

Photo copy of the above seniority list is enclosed as Annexure-Jl 

4.8. That it is submitted that in the Basic Seniority List of Motor Driver mentioned 

above, the name of Sri M.L.Barali, the Respondent No.3, was not at all there. But it is a 

matter of peculiar grief that from where and bow the name of Sri M.L.Barali, the 

Respondent No.3,was included in the seniority list as on 1.4.88 showing him Motor 

Driver Grade-il to take effect from 12.2.85 by the Respondent No.! and 2 

vide their No.E'225/107(Q) Pt.il dt. 26.12.1988. The Applicant whose name was under 

serial No.6 of the said list did not bother then as Sri Barali was shown Junior to him 

under serial No.9 of the list. 

Contd... .p/5..Photo... 
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Photo copy of the above seniority list annexed as Annexures-H c' 

4.9. That it is humbly submitted that the Respondent Nos.l and 2 published another 

seniority list as on 26.6.89 under No.E/225/107(Q) Pt-ffl wherein the name of ,Sri 

ML.Barali, Motor Driver Grade-Ti in Scale Rs.1200-1800/- as on 1.6.89 and the name of 

the Applicant, the senior most Motor Driver after I.D. Ram(SC) daring the material time 

as per the Basic Seniority List of Motor Drivers as on 1.4.81, was found to be missing 

which is not only astonishing but gruesome act of the Respondents 1 and 2 and which has 

ignited the acrimony not only of this humble Applicant but also the other fellow Motor 

Drivers. 

Photo copy of the above seniority list is enclosed as Annexure-L 

4.10. That immediately after such irregular act the matter was agitated, as stated in the 

foregoing para and represented by the Applicant vide his Appeal dated 18.12.1989 to the 

Respondent No.1 to set right the irregularities and maintaining the correct seniority list in 

order as per prevailing system and Codified Rule of the Railway. In this connection the 

copies of the representations of the other Motor Drivers whose seniority were badly 

affected by the irregular act of assignment of seniority of Sri M.L.Barali over his seniors' 

heads are also submitted herewith for kind perusal. 

Photo copies of the above representations of the Applicant and other Drivers are 

enclosed herewith and marked as Annexures. 

4.11. That it is submitted that despite submission of the Appeal by the Applicant and 

other senior Drivers the Respondents No.! and 2 have not taken any initiative and felt 

necessaiy for rectifying their wrong acts in assignment of seniority to Sri M.L.Barali 

mentioned above; and, ratheç gave him the promotion of Motor Driver, Grade-I in Scale 

Rs.4500-7000/- and placed him over the Applicant as Serial No.1 by giving the date of 

promotion with effect from 15.11.88 vide their provisional Seniority list as on 5.3.01 

already mentioned in the foregoing para 4.4 under Annexure-F. 

4.12. That it is humbly submitted that highlighting the entire facts of fixation of 

seniority and arrangement of promotion to Motor Driver Grade.! the Applicant submitted 

representation to the General Manaer(P), N.F.Railway, Maligaon, the Respondent No.2, 

vide his Application dated 24.11.99 followed by reminder on 28.2.2000 and 29.3.2000v 

Contd ...... p/6..assigning... 
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n. 
assigning correct dates of his promotion as Motor Driver both in Grade-IL and Grade-I 

and calling of Trade Test for promotion to the post of MCM Driver. 

Photo copies of the above representations are enclosed as Annexures-H  

4.13. That in this connection it is humbly submitted that the Respondent No.2 without 

going through the matter meticulously as represented by the Applicant in his Applications 

mentioned in the foregoing pam gave a tepid response vide his letter No.E1227/1/2-B(Q) 

dated 24.5.2000 to disown the rightful claim of this humble Applicant and dedicated 

employee of the Administration. 

Photo copy of the above letter is annexed as Annexure-1? 

4.14. That it is humbly submitted that immediately after issuance of the reply of the 

Respondent No.2 vide letter dated 24.5.2000 the Applicant immediately submitted a 

representation dated 19.6.2000 to re-examine the entire issue on their right perspective 

and arrange rectification of the irregularities caused in the seniority list and promotion 

order, which went band in hand,without causing any further loss of the service career of 

this dedicated and sincere Applicant. 

Photo copy of the above Appeal is annexed as AnnexureI 

4.15 That in this connection it is submitted that even after lapse of almost 5 1/2  years 

time the Respondents I and 2 have not felt it their imperative necessity to look into the 

matter and gave suitable repiy by recti1,ing their own irregularities so as not to cause any 

victimization of any of their sincere and dedicated employeesli44t. tt.i 

4.16. That it is humbly submitted that the General Manager (P), N.F.Railway Maligaon 

has published seniority list of MCM Driver and Motor Drivers in Grade-I, II, Ill of 'U' 

Branch as on 1.4.05 vide his No.E/225/11OfM-Driver/QG dated 9.5.05 without correcting 

the dates of Motor Driver Grade-I in scale Rs.4500-7000/- and shown the names of Sri 
JJ(TJ 

ML.Barali (SC) and Sri B.C.Boro (ST). the head of the Applicant In this connection it 

is further submitted that though in the said seniority list it was stated "copy forwarded to 

staff concern", nevertheless the Applicant has not received any copy of the said seniority 

list as yet though the Respondents had mentioned in their said seniority list that copy 

forwarded to staff concern, which as per prevailing system and Rules of the Railways, a 

copy should have been given to the Applicant for his knowledge and representation if 

requires. 

Contd... .p/7..Photo... 
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Photo copy of the above seniority list is enclosed as Annexure-.R' 

4.17. That it is hwnbly submitted that immediately after the issuance of the impugned 

Notice/Letter of the Respondents I and 2 the Applicant has submitted an Appeal to the 

General Manager, N.F.Railway, Maligaon, the Respondent Noi, vide dated 3.10.05 

followed by its subsequent reminder dated 10.11.05 to look into the matter most 

profoundly and thereby give equitable justice to this humble Applicant but any response 

to the said representations have not been received by the Applicant from the Respondents 

as yet,  rather, he has been known that the Respondents No.1 and 2 are taking to promote 

the Respondent No.3, whose name was never appeared in the original and Basic seniority 

list of the Motor Drivers of all Grades in 'G' Branch and who was shown abruptly over 

the head of his seniors mentioned above, by violating all norms and rules even the so 

called 'PBR", that is roster points. In this connection it is reiterated that the Roster point 

No.8 for which the Administration/Respondents. I and 2 are now proposing to promote 

the Respondent No.3 Sn IvLL.Barali to the next higher Grade MCM Driver has already 

been exhated by giving promotion to S/Sri Sita Raip, I.D.Ram and B.C.Boro 
es't 	 1. c 

nié'ntioned in the foregoing para-4.6 and, hence, the posi of MCM Driver as per the said 

Post Based Register shall go now to further 3 UR candidates of which the Applicant is 

the seniormost candidate now to get the benefit of the above upgradation of post of MCM 

Driver and this can not be flouted and burst into by giving promotion now to Sri 

MI.L.Barali, the Respondent No.3, against the reserve quota, in which already 3 persons 

promoted earlier as shown above and as a matter of fact and also right, it is humbly 

submitted, the post now shall go to the unreserved candidate and the Applicant may be 

considered for giving 	 st, promotion by holding his Trade Te etc, 
be- 	- tiP. c-'- - e> 

M 1. 	tAp)Photo copies of the above Representations are annexed as Annexures S 

4.18. That it is humbly submitted that Sri M.L.Barali, though was not in the original list 

and came abruptly as Motor Driyer Grade-il in the list of Motor Ddyersof 
/ 	 .4 t In'Branch and subsequen sownover the Applicant

..  
	not now claim his further 

A 
promotion of the post of MCM Driver against the roster point No.8 which has already 

been filled up by giving promotion to Sri B.C.Boro mentioned above and his line of 

further elevation to his service career shall be according to the vacancy of the post in the 

reserved quota and not from any unreserved vacancy by irregularly superseding his senior 

unreserved employees, who, more particularly the Applicant, is senior to him from the 

'I 

Contd... p18..onginaL 
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original post of seniority lists of Motor Driver in Grade-ffl and II. The claim if any of Sn 

M.L.Barali shall be entertained only against the vacancy of the reserved quota, and, that 

too, from the SC quota, and not by violating any Rule as was earlier caused in 

giving promotion to Sri I.D.Ram (SC) against the quota of ST in 198lt would be a 

further violation, it is humbly submitted, if the case of Sri M.L.Barali is considered now 

to violate and burst the quota of unreserved candidate to consider a claim who belongs to 

the SC Category. Thus the question of ranking senior to the Applicant in Motor Driver 

Grade-I by Sri tvLL.Barali as shown in the seniority list 	not stand on any footing and 

his claim shall not be entertained now to give promotion of MCM Driver as per the 

contemplation of the Respondents. I and 2 as shown in the impugned letters vide 

Annexures-A and B. As per corollaiy and the system of maintaining Rules the claim of 

the candidates, both in unreserved and reserved quotas, shall go to their own and 

respective separate tracks and in no circumstances and situation the candidates can 

overlap one over the other and, hence, now the question of Sri M1.L.Barali, though 

wrongly shown senior to the Applicant, does not arise at all and the consideration for 

giving promotion to the next higher Grade of MCM Driver to the Applicant shall come as 

per Rules. But from the impugned letters it is said that the Administration, the 

Respondents I and 2, are now contemplating to go in a wrong footing and in a wrong 

track by violating their own set of Rules and their Codified Laws and statutory 

provisions. 3— brtQ 	— 2 t 	.[) t 	'- 6- ,Aj-&t 5~7¼ kZL 

.Sie. gE,noG).(4y L'S'r.2  t.iOT '!-C ')t.'-d4 	/ 4) '- I 	tAr1tAd. 

p_cv& Q- 	 R.sti 	-wt~ 	 LLucQ.''t 	t1Z&.. 

4.19. That in re-iterating representation dated 19.6.2000 submitted to 	the 
k& 

Administration 44 begs to state that the basic point raised in w earlier Appeal dated 

24.11.99 regarding incorrect promotion of Sn M.L.Baraly (SC) against an Unreserved 

vacancy, and that too, superseding his basically senior person-this Applicant, went 

repeatedly unnoticed by the Administration and the Applicant has become the prey of 

victimization. According to the Roster points mentioned above of the Roster points 8 to 

11 only the roster point 8 was a reserved vacancy for SC candidate and that was filled by 
S 'I' 	öt 

Sri I.D.Ram (Annexure-V) and then the Roster point 11, which according to "PBR" 

belongs top UR, the posts of both Motor Driver Grade-I, and MCM Motor Driver should 

have been filled up by this Applicant and now to ff1 up the post of MCM Driver he 

should have been called for the Trade Test and given an opportunity in the event of his 

Contd.....p119... being... 
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being elevated to the said higher grade and post as per AVC, that is, avenue of promotion 

of Service Rules. For, after Sri I.D. Ram in the lineage of Motor Driver's promotion in 

'G' Branch of the Respondents the Applicant is the seniormost Motor Driver in Grade-I, 

if correjssessed and adjudged, and hence, entitled to be called for the Trade Test of 

MCM Driver in scale Rs.5000-8000/- 

Photo copi-ofabove Appealthaw been annexed as Annexure j)wi 

4.20. That it is also submitted that name of Sri Sita Rain, who was given promotion to 

"SC" Quota in Motor Driver Grade-I in Scale Rs.380-5601-, the time-scale of 1983, by 

the General Manager (P), N.F.Railway, Maligaon vide his Notice No.E1227/l/1-M(Q) 

dtd. 19.1.83, has not been counted by the Administration while giving promotion to Sn 

M.L.Baraly as Motor Driver Grade-I as mentioned above and also not at the time of 

giving their reply vide letter No.E1227/l/2-B (Q) dt. 24..2000  

Photo copy of GM(P)'s letter dated 19.1.83 mentioned aboveannexed 
LP, 

4.21. That it is submitted that seniority & promotion is related with one another and, 

hence, promotion to any incorrect fixation of seniority would not only be itregular but 

also unfair play of the Administrative action and thereby cause miscarriage of justice to 

the genuine employee. 

4.22. That it is hwnbly submitted that there is nothing belated in the eye of law if was 

pointed out at the right moment but kept deliberately unnoticed or unassailed by the 

Administration. In this connection/it is stated that the Rules is veiy much clear in regard 

to any "Erroneous promotion" as per Rule 228(1) of the Indian Railways Establishment 

Manual, Vol.1, Revised edition-1989. It runs thus: "Sometimes due to administrative 

errors, staff are overlooked for promotion to higher grades could either be on account of 

wrong assignment of relative seniority of the eligible staff or full facts not being placed 

before the competent authority at the time of ordering promotion or some other reasons". 

And for the said error the said codal provision of Rule 228(l)(d) further states: 

"Cases of erroneous promotion/appointment in a substantive or officiating 

capacity should be viewed with serious concern, and suitable dLcciplinury 

action should be taken against the officeic and staff responsiblefor such 

erroneous promotion or appointment". 

Contd... .p/IO.. . That. 
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4.23. That in this connection it is humbly submitted that all other representations, 

though submitted on time by the Applicant to the Administration had not been looked 

into and he has been victimized right from 1985 onwards till date, and the Applicant, 

humbly states that there are ample examples that the Administration have considered to 

recti!y their irregularities and refixed and reassigned the correct seniority positions of the 

employees in earlier occasions and, hence, it is noj all belated claim of the applicant to 

consider his case and give him the due benefit as prayed for. 

4.24. That inspite of above statutoiy provisions and the Railway's own Rules and 

Codified Laws and the prevailing system of the Respondents, the Respondents more 

particularly the Respondents No.1 and 2,deliberately and with wanton attitude have not 

taken any initiative or to give response to the appeals and representations submitted 

immediately after finding on each occasions/acts' irregularities of the Administration. 
—S 

4.2 5. That it is submitted that the Respondents have clearly proved their unfitir play and 

have not shown any equitable justice to the Applicant. 

4.26. That it is submitted that the conduct of the Respondents have invited the 

infringement of Constitutional Provisions under Articles-14,16(l),21,39 and 309 of the 

Constitution of India for the reasons mentioned in the foregoing paras. 

4.27. That this is submitted that this a case wherein from the very face of the records of 

exhibits submitted before the Hon'ble Tribunal, it would candidly be envisaged that 

arbitrary action administrative 1apse unfair  play, miscarilage ofjustice violation of 

the Administrative's codjfled  Rules, statutory Laws and the infringement of 

Fundamental Rightc, whims and caprices of the Administrativb all at a time apparent 

and prevail to victimize the Workman. 

4.28. That it is humbly submitted that the respondents have not ensconced their 

effluvium Notices/letters and orders to calibrate the rightful and due claim of the 

employee like the present application and thereby made him sufferer for all those years 

inspite of series of representations/appeals and personal approaches to all concern right 

from the humble to the posts of echelon of service. 

4.29. That the Applicant most humbly prays and craves, the leave of this Hon'ble 

Tribunal for submission of Additional Written statement and/or rejoinder if felt 

necessary. 

Contd... .p/ll,.. 
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Grounds for Relief :- 

For that the Administration/The Respondent Nos. I & 2 have not gone through 

the depth of the case, assigned wrong seniority to the Respondent No. 3 over the 

Applicant and have not rectified it despite repeated Appeals/Representations by the 

Applicant who is senior to the Respondent No. 3, and now proposing to give him 

promotion in MCM Drivers post in Scale Rs.5000-8000/- on the wrong footing of Roster 

points which have aIrady been exhausted and burst by the Respondents in giving 

promotions to the candidates belonging to SC and ST Quota and mentioned above and 

enclosed the relevant Annexures duly issued by the Respondents I & 2 time to time. 

	

5.2 	For that the Respondents have violated their own prevailing system and flouted 

the Railway Board's instructions, Circulars and codified Rules. 

	

5.3 	For that the Respondents have caused the infringement of Articles-14, 16(1), 21, 

39, 309 of the Constitution of India and thereby made discrimination with the Applicant 

for the reasons best known to the Administration/Respondents have not yet rectified with 

the long span of years inspite of repeated representations of the Applicant. 

	

5.4 	For that the brazen decision and the policy of blatant discrimination of the 

Administration have infringed the ultra vires to the constitution of India in regard 

to Right to Employment. 

	

5.5 	For that the proposed Trade Test of MCM Driver in scale Rs.5000-8000/-, if held, 

would invite "bias", "malafide",  and "miscarriage ofjustice." 

	

5.6 	For that Principles of Natural justice have been totally evaded in the case of the 

Applicant right from the induction of the Respondent No. 3 in the wrong assignment of 

seniority list of Motor Drivers of the "G" Branch made by the Respondents I & 2 

repeatedly. 

	

6. 	Details of remedy exhausted: 

The Applicant humbly declares that failing to get his grievances redressed 

by the Administration, i.e. the Respondents No. I & 2 inspite of his 

series of representation and personal approaches to all concerned authorities, he has 

come to this Hon'ble Tribunal for havingjustice which seem to him efficacious as per 

Contd......P/12 - Articles ...... 
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Article-2 I of the Constitution of India and there remains no other alternative way to get 

justice of her grievances. 

Matters not previously filed or pending with any other court: 

The Applicant most humbly submits that he has not filed any other application, 

Writ petition or Suit regarding the matter in respect of which this Application has been 

made by him before any Court or any other authority or any other Bench of the Tribunal. 

Relief sought: 

That the humble Applicant most respectfully prays that this Hon'ble Tribunal may 

be pleased to look into the records by calling upon the Opposite Parties and the impugned 

Noticejand issue direction to the N.F:Railway Administration to correct the seniority list 

so as to evade giving repeated erroneous promotion in Motor Driver's grade and post of 

MCM Driver and hold Trade Test of Sri M.L.Barali (SC), the respondent No.3, for the 

proposed promotion till fmalisation of this Application and if at all the filling up of the 

said post is considered immediate, then in that caseApplicant being the seniormost 

candidate of Motor Drivers in "G" Branch shall have to be given the chances of 

appearing in the Trade Test of MCM Driver, as proposed in the impugned letter 

(Annexure-A), and result shall not be published till the outcome of this O.A. by this 

Hon'ble Tribunal's verdict. 

Any other relief(s) as this Hon'ble Tribunal may deem fit and proper. 

Interim Relief: 

Pending finalisation of this Application your Lordships may be pleased to grant 

stay order for holding of the Trade Test of MCM Driver in scale Rs.5000-8000/-
tUL.. 	 e.- tti., 	.A. 

mentioned in the impugned letter and pass such order as deem fit and proper. 
A 

Particulars of Application fee: 

. Indian Postal Order No ............... dated ......... amounting to Rs.501- (Rupees 

fifty only) to be drawn in the Head Post Office, Guwahati, is enclosed. 

Contd ...... p113... Details... 

I 



-13- 

ii. 	Details of Index. 

An Index in duplicate containing the details of the documents to be relied upon is 

annexed. 

12. 	List of Annexures: 

VERIFICATION. 

I, Sri Nirupain Choudhwy, son of Late Subodh k. 	Choudhury, aged 

about.5J. Years, residing in Rly Qrs. No.f't3  t Rest Camp, P.O. Guwahati-12, 

District Kamrup, Assam do hereby solemnly affirm and verify that the contents of 

paragraphs. 4 4. .to.. f.-i are the facts of the case and true to my knowledge, information 

and believe and that I have not suppressed any material facts and the paragraphs4A4.to 

~.'J.re my humble and respectful submission before this Hon'ble Tribunal 

And I sign this Application on this ...... day of November, 2005. 

Place: Guwahati. 	 N4rni 	ir'y 
Date. .11.2005. 	 SIGNATURE OF THE APPLICANT. 

To 

The Deputy Registrar, 

Central Administrative Tribunal, 

Guwahati Bench, Guwahati. 

UI- 
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THE GENERAL MANAGER (e\v 
N.'F. Railway 
Maligaol) 
Cuw'áhati  

(Through Prope Channel) 

RespecteSr, 

.lTly/vz1414 

1 	 '2 
Hal igaon 

24.1.November , 1999 

JL 

SUB ASSIGNMENT OF' CORRECT DATES OF PROMOTION. AS MOTOR 
DRIVE1 GRADES II AND I AND CALLING FOR TRADE TEST 
FOR PROM(ITION  AS MCM/DRIVER. 

I have. been making repeated representations from Aug ';t 

1989 -. i.e. for over ten years now - regarding the 

denial of. promódons on the due dates but I have yet to 
receive a single reply. I am, therefore, once.. again 

submitting this apeal for the redressal of my grievances 

regarng my promotions. 

2. My grievances  are :- 

Delay n 1romotion  from Driver Cr. III to Driver 

Cr. II - 1 have been promoted from Cr. III to 

Cr.iI only from July 1995 whereas I should have 

been piomoted from 1985 in the resultant vacancy 

created, by the expiry of Sita Ram in 1985. 

Delay in promotion from Driver.-Cr.II to Driver 

Cr.I - 1 have,been promoted from Cr.II to Gr.I 

only from 1999 	whereas I should have been 

promoted in 1989 in the vacancy arising from the 

expiry of R.C. Das in 1989. 

Failure 	to 	call me 	alone - 	 instead of 	B.C. 	Boro, 

who 	is 	my 	junior - 	 for 	a Trade Test for 	the post 

of 	MCt'l/.Driver. (There 	is only 	one suc•h 	post 	at 

V.- 



am 

- 	 . 

present and it is occupied by I.D. Rain). 

The grounds on which Ian making these claims are set 

out in the succeeding paragraphs. 

As far as my promotion to Gr.I.I is concerned the 

grounds are :-- 

A provisional seniority list of Motor Drivers 

Gr.IIt (Rs.950-1500) as on 01.04.1988 was issued 

vide o.E/225/107 (Q) Pt. III dated 26.12.1988 in 

.whichrny name features at Sl,No.6, 

The iia.mes of the 4 Motor Drivers listed below 

(who., were senior to all the 	Motor Drivers 

inc1uèd in this seniority list) were not 

inclu1èdi:tn this seniority list because they ihad 

retir?dfexpired before 01.04.1988:- 

Käbi-ram.Deka (UR) 

Sora.b Au 	(UR) 

3, 	Das No.1 (UR) 

4; Sita Ram (SC) 

The inclusion of these names is essential for the 

corret loperation of the reservation rosters 

which'came into operation before their retirement 

/expiy. 

am not aware of the dat:es.) on which the 

reservation rosters for promotion to Motor 

Drivers Gr.II and Cr.I were started but it should 

have been some date(s) before 1975. At that time 

the snctLoned cadre of Motor Drivers Gr.I and 

II:, which are promotional posts filled on the 

basis of suitability established by Trade Tst, 

was 1 and 2 respectIvely. Therefore, considering 

"3 
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the 4 senior men mentioned above, the reservation 

roster points in the cadre of Motor Drivers Gr.II 

shouid have been filled as under:- 

1 SCI 	Sita Ram (SC) 

2 URI 	Kabirani Dek (UR)- promoted 	to 	Gr.I 

against 	the 	single 

unreserved post. 

3 UR 	Sorab Mi (UR) 

4. The next eight vacancies in the cadre of Motor 

Drivers Gr.1I occurred as under:- 

1975 	 Resultant 	vacancy 	in 	Gr.II 

conequent 	on 	Kabiram 	Deka:'s- 

retirement from Gr.I, 

03.10.1980 	Gr.f cadre revised from 1 to 2 

posts creating a resultant vacancy 

in Gr.II. 

1O/12.11.192 Gr.II cadre revised from 2 to 3 

posts creating one vacancy in Gr. I I.. 

30.11.1983 	Resultant 	vacancy 	i n'r 	Gr.II 

consequent 	on 	Sorab 	Au's 

retirement from Gr.I. 

01.01.1984 	GVrJ.aaTd Gr.II cadres revised from 

2 and 3 poStS respectively to 3 

and 4 posts respectively creating 

one vacancy each in Gr.I and II 

plus 1 resultant vacancy in Gr.II 

- i.e. a total of 2 vacancies in 

Cr.II. 

1984 	 P.C. 1)as No.1, who should have 

been Motor Drivr Gr.I, expired 

creating a resultant vacancy in 

Gr.II. V 
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1985 
	

Sita Ram (SC) Motor Driver Cr.I 

expired 	creating 	a 	resultant 

vacancy in Cr.II. 

5. Considering the 4 senior men and the seniority 

list mentioned above, these 8 vacancies covering 

reservation •roster points 4 to 11 should have 

been filled as under:- 

4 ST 

5 UR 

6 UR 

7 U-R 

8 SC 

9 UR 

10 UR. 

1iUR 

1975 

03.1.0.1980 

10/12.11.1982 

30,11.1983 

01.01 .1984 

01.01.1984 

1984 

1985 

BC Boro (ST) 

PC Das No.1 

RC Das 

KC Sarma 

ID Ra.m (SC) 

S. Medhi 

P.C. Das No.2 

Nirupam Ch.owdhury 

6.. Thü: I, pnd.ndt Motilal Baraily (SC) shq.i14e 

been promoted in the resultant vacancy in Cr II 

a.isin- fr'oi m 91ta Rá (SC)'s expiry in 1985. .1 

had brought this oUt: in my representations dd 

28.08.1989 and 18.12ii1989 which remain not 66 ly 

un-redressed but also unanswered. I would 

mention here that I should have been promoted to 

Gr.II before B.R. Chakraborty, Netai Choudhury 

and Ram Balak Roy (nd their juniors) also. 

5. As far as my promotion to Gr.I is concerned, the 

grounds (in continuation of those set out in para 4 

above) are : - 

1., I am not aware of the date from which the 

rservation roster for promotion to Motor Driver 

Cr.i was ;LarLed but it should have boe 	some 

date before. 1975.. 	At that time the sanctioned 



\ 

:5: 

cadr 	of Motor Driver Gr.I was only one. 

Therdfore, it was treated as unreserved and 

filled! by the senir most man - Kabiram Deka. 

When he retired in 1975, it was filled by the 

second senior most man - Sorab Au. 

On 0.10.1980 the cadre strength of Cr.I was 

increased, from 1 to 2 and this additional post 

was filled by Sita Ram (SC). 	Therefore, the 

reservation roster points were filled as under:- 

1 SC 	Dereserved - Kabiram. Deka 
2 UR 	SC vacancy carried forward -but again 
V 	 - de-reserved - Sorab Au 

3-UR 	But utilisd for carried forward 

-V 	 SC point 	Sita Ram (SC) 

4 	The n<tV eight vacancies in the cadre of Motor 
Drivers. Cr.I occurrVed as under:- 

3O.111983 	Sorab Al i reired 

01.01.1 1:984 	Gr.I cadre revised from 2:to 3 posts 

V 	- 1984 	P.C. Das No.1, who should have been - 	
Motor 	Driver, 	Gr.I 	against 	the 

• 	 vacancy 	arising 	on 	01.01.1984, 

• 	 expirei. 

1985 	H 	Sita Ram (SC) expired. 
1986 	Gr.I cadre revised from 3 to 5 posts 

15.11.1988 	Gt.I cadre revised from 5 to 6 posts 
1989 	R.C. Dag expired. 

6 
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5. Considering the 4 senior most men and the 

seniority list mentioned in para 4 above, these 8 

vacancies covering reservation roster points 4 to 

11 should have been filled as under 

4 ST 	30.11.1983 	B.C. Boro (SI) 

5 UR 	01.01.1984 	P.C. Das No.1 

6. UR 	1984 	R.C. Das 

7 UR 	1985 	 K,C, Sarma 

8 SC 	1986 	 I.D. Ram (SC) 

9 UR 	1986 	 S. Liedhi 

10 UR 	15.11.1988 	P.C. Das No.2 

11 UR: 	1989 	 Nirupam Chowdhury 

6. Thus- Lshould have been promoted to Gr.i before 

Motilal.. iraiiy. This promotion should be 

efeted either fron 15.11.1988 when the Cr.I 

• cadr :as revised from 5 to 6 posts and which is 

the d:te from: which Motilal Baraily has now 

incorrettly been promoted to Gr.I ovrlooking my 

• clàin to the post er from 1989 when R.C. Das 

expired. Regardless Of which of these 2 dates is 

the coi- rect: one, I am entitled to be promoted to 

Gr.l before Motilal Baraily. - 

6. It is pertinnt to mention here that 7v claims for 

prcimotioi are: to Gr.II from 1985 and to Gr.I from 

1988 or 1989 both well before my ab-initio void 

dismissal I frbm service w.e.f. 10.10.1991 and 

subsequent correct setting aside of this ab-initio 

void dismissal order vide order, dated 22.07.1994. 

These proc4ings, therefore, have no bearing 

whatsoevr on ny claims for promotion to Cr.I.I and 

Gr.I. 



7. As far: s •  my claim for being called for a jfrrade Test 	I 
for proI1oion to the single post of CH)Driver is 

concern4i, the ground (in continuation of those set 

out in paras: 4 and 5above) are:- 

Of the 1.1 men meitioned against the reservation 

roster points in paras 4 and 5 above, only the 

foilo4ing are still in service 

B.C.Boro (ST) 	. 	. 

iRam (SC) 

Nirupam Chowdhury. 

In 	erms of cirular No.E210/Resv/Court dated 

03.04.1997, even if a SC/ST candidate is promoted 

.e.ar1iJ b vit.tueof rule of reservatIon/roster 

than his senior ge;neral candidate and.' the senior 

genea candidate Jis. promoted later to the said 

higFier grade, thegeieral candidate regais his 

seniority over such earlier promoted SC/ST 

candite.. Therefore,., by virtue of the seniority 

.
1,ist 1dated 	26.12.1988 mentiored 	earlier, 	the 

senorty list as Motor Drivers Cr.I of the men 

istili in servic. now is :- 

i.h.L Ram (SC) 

Ninpanf . chowdhuy 

Moti'l. Brail 	(Sd) 

B.CtBoro (ST)  

In trhs of circular No.E/CRC/220/o 	Vol. Vi 
dated 	O.12.1997, the 	reservation roster for 
acadrof 1 :  pOS 	which is the cadre, for the post 
Of MCM/Drirer 	is 



Initial appointment 	 UR 

1st replacement 	 UR 

2nd replacement 	 UR 

3rd replacement 	 SC 

4th to 6th replacement 	 UR 

7th replacement 	 ST 

The initial appointee to the post of MCMJDriver 

is I.D. Rain and he still continues to hold that 

post. The post will continue to be unreserved 

when the 1st replacement occurs. Therefore, since 

I am the senior most man awaiting promotion to 

this fost to be filled on the basis of 

suitability established by a Trade Test, I alone 

should.Jbe called for the Trade Test to fill it. 

There can. be  no justification whatsoever for 

calling :either  Motilal Baraily or B.0 Boro for 

this Trad.e Test before calling me. 

8. 	To sum up,I request that the following prayers be 

granted :- 

I be promoted to Motor Driver Gr.II and Gr.I. 

we.f. 1985. (against resultant vacancy arising from 

Sita Rarii's expiry) and 1988/1989 (as per details 

against para 6.6 above) respectively. 

My pay and all other emoluments be fixed/re-fixed 

on the basis of the IVth and Vth Pay Commission 

Awards accordingly and all the arrears due paid to 

me. 

That I alone be called for the Trade Test to fill 

st of MCM/Driver. vice I.D. Rain. 

.9 
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p 

9 	For this act of kindness, I shall remain ever grateful 

toyou. 

Thanking you, 

Yours faithfu11y,  

(NIRIJ PAM .CUOUDUUIY) 
MOTOR DRIVER-GT.I 
GM.s Office 

Advance copy for kind favour of necessary action to:-

1.. 	AddI. 	G.M.,; N.F. Railway, Maliga°n. 

2. 	C.P.U., N.F. Railway, Maligaon. 
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1. 
• 

'oviiona1 Inter.seSeniority List Of Motor Drivers Gr-III n ca1e Fs950-15OO/-
as on 16.S9 

S10 	ct 1e 	 Dae of 	IDate of 3.Date of 	3.Confd/ 	Length of 3. 	aiks. 
3. 	 Birth 	3.Apptt0 	Proino- to 3. Offg0 	Servic 	I 

3.Grade  
r 	 5T6 7 

- 
for General Manafer(P). 

________  -.--------------.-•-- 

 Shri -R.C.D11sc 197.35 2711.61. 27.11610 Offg. 17.6.4. 

 K.C0SarDa. 3.11.7 1 0 12.b2 -ie1262. OfIg 16G6G0 

 I.D.Raiu(Sc)0, I.7.1. 1.12.62 1u2.62 Offg 16.6.0 

 SLtxecthi. 3.12.44. 1207.74 12.?'4 .iAclOol9 

50 P.C.Das. 26010.50 11.11.74 1id1 -1.74 140620. 

6. Nrupam Choucihury. 25.1,55. 18.11.74. 18.1174 i4&,13, 

7, H  B.h.Chokroborty. 10.3.48. 10.775 j,047.75 I3.10,21 

8. "j'Iitai ChOudhUry. 8 . 7.54. .2a1.79 25..79 104.6 

9,. " Mat 11a3. .BaralySc) 20•, 1050 15..9 .79. 15.9..79..  

!- arn .i3aiak Roy0 1.9,54,, 19v9,75 8610,800. 8723.. 

Indra Rai i,157 i7.1081 i7i0,8i 

/ 	
12. H  S...Is1am. 24,•360. 29.6.82. 2936.82 6,ll2 

13 6,7.82 	•'6.7.82. 6e1025 

 3him Ba11aQur. 2,4.40 17,73. ;242,83 

 Babul Rouh. 1.1.54, 22 9 11,72 25..2.26 3e2c,6c 

 " Bahar Ali 9,?.5.6 1.1.84, 19,6686, 2.14,12, 

 ' Man Bahadur, 5.4,56.. 28.3.84 3.6.88. 0.11,28, 

•• 

) 

Promoted to M/Driver GII 
w.ef 12.4.82, 

..d o.. 

Promoted to N/Driver GII 
w,e,2, 1,7,82. 

•Promoi  Qu 

Pr onoted t o Gr ..I I. 





- 	 . 	 .. 

E0!Je!i . 

ProvIsional sernontyTTt of CM, R!Drtver-, & 1I 1DrverI of 	rnC as o 05 

Pate of 

j!tt 
	undel 	 pFt JJ!Ornt1Oj 0f 

	

MCM 	OOO8OOO _- ,-: 

	

1 Sri B.C. Boro 	ST 	GM/Office .17.06.54 12.06.73 04.09.2000 COnI. 

4500-7000k 

I Sci ML Brily - 	
SC CPO/MLG 20 1050 1509.9 15.11.55 Conf. 

Aruparn Choudhury 	UR GM/Office 25.01.55 13.11.74 12.05.9 	Cant. 

3 Sri R.Chakboity 	UR COM/MLG 10.03.48 10.07.75 04.09.2000 Conf. 
B. 	ri  

4 Sri Netai Choudhuiy . UR •GM/Offir1e - 08.07 54 25.0179 210599 Conf 

5 Sri Rrn BaIakRa 	UR CPO/MLC 01.09.54 19.09.7.5 04.09.2000 Cant. 

M/DrverrH in sace Rs. 4000-60Q0I 

I 	Isla 	 UR 	GM/Ofce 24.0,60 29.06.82 01.08.92 Ciit 

2 Sri Babul Rauth 	'JR CCM'MLG 01 01 54 1J1 21 05 98 Cof.  
- 2.. il.i2 

3 Sri-h dib tRai 	UR 	3MJOrnc 	0101.57 1..QJ37. 
1710J3 

S 	;t'ice p1 03 5 28 02 4 Sn Paina S4 pg 	 6 12.0S 99 Con 

j 	 •r 
1 

................................................. 0.
-JA

i.io  Efl25 i0/'1 Dnve'Q) 	 Dated i 	O 201 

. 	 . 	.. 	.. 

Copy fNred fpr r,rntiFn & jp 	f'tion to 	- 

(1)GMiMLG (2) c 1MLGCPR01ML,  

5)SY to GMIMV3 (6)SPO!E (7) APO/C (8) SPQ/P. 

9)The. èr 'Sbj; ;NFREU/PNO &.NFfMU/PNO 

(ii) DCase 	doncernd 	. 

NB - 	eoresenttiO which the staff rnv advtse to rnke regarding powon of t 

sen'oflV l'st shojtd he uhmttcc1 t This office v'tth 'n one mot from;thcs tht 
of receipt oi ISSUCCI o ins scn,ortty tict No represefliadOfl acr the 

will be entertind 1  
. 	

. 	 . 	 .. 	..,,. ..... 	,. 

- 	. 	 .. 

. 	. 	. 	- 



. 	par 	:Nanagi4g 

	

- 	
•: .- 	:• - 	 -- ' . 	Senioritylist of MOtor•jvcrjn sca 	 481a 

1 	
1:c -N;; - - -- - aoo; Dto 	D;t a of 	v1nOtho' - I kd3Ustd1ongth V - - - 	— 

No 	 birth 	appointmntpromoton confjrrn 	of service, _____ 	Rociarks. 
to grade _fficiating 	 _Tt : 

1•  Shri. Sorab Au 	L7.24 	2,2,55(s 	9 0 12 0 55 	Cofirmd, 	25 	3 . 	 . 	- 	pcon/9.12,55 	 . 	. 

P.C.Ds 	 5.10.24- 	
Q_j27,l2,6l 	-tto 	 3 	4 	 - 2712,61(0pon 	 - 

inc- 
- 	

- 	-1 - 	 - 
3. " Sitaram(SC) 	11.1,3 	L3,.7(S&C) 	8.1b62-do- 	19 	2 	23 

.81,62(open- 	 - 
r 	 llLc) 	 - .•. 	4. 	IChLa 	3,1137 	1,12,62 	1122 	-d 	: 	18 	4 	0 

5. 	R.C.Das 	 i.7,35 	27,ii,6 	2?,ii,1 	.do-. 	19 	4 
• 6 	" CR.Choudh.; 	1,1.33 	1,-1O52C.ash 24 84 	-d 	- 	1- 	- 7 	7 Absorbtas JrC1rk - - 

	 (260-4c0)b 	docte -. 	 ..• 	.- 	B064Gi7 	•. 	. 	. 	-,-. 	-- 	•--. 	 gorisod, D.ci) 
7 	' I.D.Ran (Sc) 	1,7,41 	1,124 62, 	1,12-62 	-do- 	- 18, 	4 	0 

"a 	hi . Ie 	 i12,4) 	2::> 	 - 

	

4 	9, 	P. C. Das 	/ 	— 	11,11.74 	1-1.11.74 	Oftg. 	6 	 0 Transforred to BcL(Con) 
10, " Niopaa Choudry 25,1, b 18. 11.74 k 	1811, 74 	Oi fg. - 	6.. 	4 	13 - 

Sumr Gau1y 	— 	2,97 	- 2,94 	Offg 	 6 	6 	29 Tr& to BC/Cçn. 

	

I 	12, " 13.R.Cha1raborty 103-48 	10.7 0 75- 	-0,7,75 	0fg 	 5 	 21 
13. ",NaitD.uddixi- 	 — 	25,9.,74 	2,974 -- 	Of f'g 	- 	6 	6 	'5T'd-,un.dor BLT/C1 
14 • " N1tai Choudhury - 8,7 e5 	25 • 1.79 	25, 190 	.Offg0 	2 	-. 2 

- 	..:. 	 • 	- 	•..,.. 	. 	. 	 - 	. 	-. 	: 	,for.G..no.ra1Mangor(P), 	. 
- 

	

140,R/255/107(Q)PtII 	Ma1igaoi Dtod 

	

Copy: to;-I:Suc, to. G.MO4I. 	ecy,NFREU/NERM[J/PN.Q with 40 	 ................ 	. 
J: If any staff dosirs to rnak .roprosonation rogardirg his poition in trio Sonio:ity iit ho shots. 

aviscd to ibnu..t the sati is-thin one mozth fron. the date of jsuo of this 	r - 

	

- 	 — 	- 	or C-C nCr a]. Mc 	er P) , 



- Pt  N"WEAV-9-E 

WARAG, DZ. POVS])J, SE I LIST OF MoflR DRIVER Il 	SC'IE 

- 

P...950-Fco/- 

Si 
- 	 ---- '- --.---"" 

A D-'te 	2Lrn 	Dce 	f 	'p 	tp 	Date 	f P't1 
- ------------- 

Qici.Affg. 

R. C 	Ds 19-7-35 27-111 27-111 16 	4 - 6 Pjjtc t 	t 

2, iri 	.0 0 Sara 3-11-37 1-1262 1-12-62 	- - 
- 	 54_ o 	:_,_• 

330- 
c12oo18oO/ 

3.  1-12-62 - 15 -4 

4, 12-7-74 13 	•-C19 
5. ri F, 26-10--C -74  

- 13--20 
6, S. iL - z C4Cr1r' 25-1 -55 1 611-74 18i1-74 13 	1 
7 iD 10)E3 10-75 10-7-75 - 	 - 12-5--4 
B iu,y 6-7-4 23_17C 23-1-79 - 

iJ
---i 

9. --tia? 23-1C-50 15_C_75 15_79 - 	 - 6 - 6- 	-tcd 



	

-'---'7 	
..- 	

--- 	 •-- 	 -- 	 S  

5_ •__ 	- 	 _' 	 --. 	 •- 	 - ___- __ 	 - 	'••- 	
S; 	 -----------. 	 - S 	- 

- 	
- 	 - 	 -- -3 	- 	 - 	 : 

- 

---.--: 	
• 	 - 	

--- 	 - 	 -- 	 '.5-- 	
, 	 -- 	 - 

S 	• 	 -;-•--:- 	:-:-- 	 - 	 5- - 	 - 	 --'--S, 	 :; 	•-:. 	• 	 H 	 S 	 - 	 - 	 -S  2 

	

- -S 	 5- 	 - 5- 	 - '-5--- 
.55 -5  5' -'- -• 	5- - 	5- 	, - -5-- 

_S,_S_•  __S5 	
9 

- S 	 - ..' - •-- _ - 	-- - 	 - - - - - 	 - - - 	- - 	- 	 -  - - - 	 '- -- 

-:. 154--19975 	81O-.8O 	 _ff 	' 	

- 	 -- --- '_•' 	 - •5 	r 	 -5 - 	-5- 	 — 	'S 	 S 	 S S_5-,_ 	• 	S 55. S__ 55 	'5- 	 - - S_a 5- 5-SSS 	 __ 	- - --5--- -5-. __ 	'5. 

	

--' 	 -,-q' 	•I, 	 '5 fl : 	- 

' 	 24-3-6Q 	
'S ' 	 '-'- 

 

12aIui BC0p. 	 1•7L 	 5 .825 Iç ted 	tbQ 

---c-:-: 	 '57-T•-----'- 	 -- 	

4AtJaflQQ: 	-- --5- 	 - 	

.Tt 
- 	

: 	
- 	 '5  - : _ 	 - -- 	 - 	 - 	 - 	- 	- 5- - 	' 	- • 	S'-a: T 	: -11 	'':' 	- 	- ---- 	 :±''-- '•"-- - 	

:-21 	' 

- 	

- 	 ---I--- 
13sh;i Bhim Ba&ir 	 -'5 4:4:- 0 - 	 1_7..s.73 	24-''- 	:'• r 	 - 	51-7 

- 	 -- 	- 	 - -- 

--- 

S5; 	 - 	
- 	 ;•;- 	

- 	 5. 	 5- 	

55-55T. 

	

1Wt 	Z-.JAUi".AGE 

- 	 DAD 	124988 	- 

- - 	 - 	 -- . 	 j py frward I 	1fmaontD  

- 	 1 	crc±ar7 to 	 ------- 	— 	- - 	 ~ -' 

3 General  Seci 1 e..ry/i'IFFU/PiD.with 20  

	

- 	 4 General S cxc taj 	U/PiOrith 20 cparo c.p1  

5 Staff cnccxJed thxgh'O$/G5- (S) 03/0  
4. 

	

If any staff desired t:) makp any prOEitatifl ga1g'h prtion 	thà soirit 1 ibÜ121'5  

— b -rc. 	 4  

- 	 — 	5- 	
-: 	 - 

I- - 
I 



Deptt 	 -- 	 - - 	

p 

? 	

G_IinlSce3°/ rs 

• -.•.-- 	- 	 --. -.-----.----- ,----------. -•--------- 

Rc 

11C1 	
3DatO c 	

Date of lDate of 	
jConfd/ Leh0 

lbifth 	ppt 	?roi°- 	joffg 	orv1Ce 	 - 

-- 	

t) Cfl 	
- 	I 	- 	-- 

aCIe 	
I 

----- 	 - 

-- 	

- 	 Y 	D M 

- 1.Sb: 	C DaS. 	
2.11 a? j47.8 	

OffC 

i 	

- b11 0 

2. 	ID Ra1:(SC) 	
1,12062---2 	

219 	 - 	- 

Inter_See0da 	
list o 	

in Sca1 F l20018'/ as 
C 

- ------,---------:-.-------•--.--- 

	

ShriC DS 	
27. 1.61,12,4.82* 	

Qfie 7, 	
?olOCt to G -I 

I. D 	ao(Sc)o 1,7.41. 1.L62o 
1,7.B2. 	0f 	6.11Q 	?root 	to GrI, 

U
31i37. I 	

11]rc$2. 	
Off. 6 629 

U  B 	 (ST) 	22 12.5j6 	
73 2.633 	Off  

50 	
13ti1al Bari1y(SC)71QSQ 15.7 

	12 2 85 	0ti  

tQ 	/225/107(Q) ptIII. 	
1a1iaofl : Dated 

opy f0i:de  

	

1 	SecretaiY to GI/l 	
2. 	M(G)/11LG0 	

5af concer1 C 	 S 	
tb.4' 

	

3 	er1eral ecy/N 0 ' 1 	 - 
U 	 / 	

io 
Witb 20 spare CopieS. 	

6..ADG4/G 

	

If a' staff dcire to make. a1Y- sp3tatbon 
0 	d1n h15 

positi0fl I thO sCflO1CY 
list hO 

	

SOU1 	
o'it his LpIesmflta 	p ;thi OC 

Onth i: o th date of 15$U of hi list 

- 	 f •-- 	 r ( P /G. 
- 



To 
	ANWE~i 0ftewe.

: 

The General Manager, N.F.ftly, Malig 

Throug# proper channel, ) 

Sub :— Appeal against injustice done to A6 by depriving me in 
promotion dues 

Sir,. 

Most ropetfu1ly sd fumbly I beg to draw your kind attention to the 
following facts to see ioi I have been deprived of my dua promotion to the post 
of Motor J)river Or, Ii tnd Or, I 

That Sir, late .Sita Rain Motor Driver in Scale fts. 330 480/- was promoted tc. 
Or, I Motor Driver in Scale R. 380 - 560I. vide GM (P)/MLU'S t4otioo No. W227/1/1 
14(Q) Dt, 19.1.83c ega1nt Sc quota but subsequently after expiry of Shri 
Site Rain the poet faiJ vacant to be filled up by ST candidate as per 40 point 
floater but as Shri °'i.D. Am Motor Driver in Scale Rs. 530- 480/ was promoted to 
Or. I in Scale Ra. 380.560/ as SO candidate there shoii]d be no more quota for 
SC candidate in only 5 posts (2 in Gr,I & 3 in Or. II ) where as Sbri M g  Iaraily 
( SO ) Motor Driver Gr. III in Scale he 260'..400/- was promoted to Or, II in scale 

R. 330.480/- 	1200 .. 1800 RP ) and again to Gr. I In scale lI. 1320-t040 P) 
in contravention to 40 point Roster. 

That Sir, I am being for more senior to Shri M. Paraily 11/Driver (my seniority 
position being 6th and Shri. 11 Barailys positiofl 9th) as per GM (P)/MLG'S Seniority 
List Ho, E/225/107 (Q) t, III dated 26-1989 1, have be. 	d.prived of my due 
promotion by the snoma]..iss quoted above in J'era I, " 

GIl. (P)/MIJi issued a notice to the 10 Motor Drivers of GIlS cadre vide 
No, /227/1/2$3 ) doted Ni1-8-89 to Keep in roadyness for Trade Test. 
This was recived in CM 1 $ office on 28/8/89 but I have reliably learnt 	the 
Trade Test wa heid on the very datO i.e. 28/8/89 at 16/30 hri without my 
krwledgo and wIthout, any intimation to me, in this rogard. This is clearly evi-
dent that I have been siillf:L17 deprived of even appearing in the Trade Teat 
whore as I was present on 'duty on that very date. 

That Pir, I' have nobe'en' ôalled to appear on the abaentee Trade Test n t& 
ba held on 1942.89 vid GM(P)/MLG'S letter Ho, E/227/1/2...111(4) Dated 15-12-8.9 
after a long gap of mno4 than 100 dayso This also shows the real attitude to - 

wards my legitimate dues o 	 , 

1 had subeittedan appealon 28.8089 against the seniority list of Motor 
Drivers Published vide GM (P)4WS No /225/W7 (Q) Part III dated 26-6-89 but 
I have neither been favoured with a 'e,l• nor.t'he seniority list corrected, 
6, Farther I liJce to point out that the seniority list quoted in. para 5' above 
has been cancelled vide 'Gil (P/M.W 'S 3Onior1ty list ( of Fl/Drivers Or, H ) No 
E/25/107 Q)  Part III Ut. 29/30.11,89 allthrough the fonner S.list was, for Drivers 
Gr,1II, This also ahowa how the anomàllies were done. 
I humbly request your goodseif to kindly look into the matter and set the 
things right so that I may kaDcA not be deprived of my legitimate and just dues 

Datedm '\Q / 12/ 1989, 

Copy to 
GM(P) Mig N0F.Rly for infoiination and 
necessary action please. 

.r\ 

Llil  

Yoth 'aithfully, 

VML 

rip 

Vc\ 

-; 	 f N 	f 	c 
• 
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AOs. 

• 	 The Chief ,P ersbnn el orricer, 
N0 	4 It ailwayMa1 ig3on0 

Sir )  
Sub 	Appeal against Shri Matilal Baraiiy(SC) 

promoted to GrII Driver. 

lief : Your seniority list No 0  W225/1O?(Q)PtIII.. 
H 	 dated 

1ith due respect I beg to sidate that.,I am orki.ng 
in 1 Gl Branch as Ilotor Jriver Gradt. III in scale 	9501500/. 
.e.f0].20701974 and frori then I a'i discharging my duties 

w1ti ut'ost s&rcerLty an' fl satisfaction of the a4nthis ul  
tratjon 	I  

But, I a'i at a ldss that being next pe!rson in rw 
cadre, I have boer 1evievd froi pro -iotion from Grade-III 
to GradeII driver From the inter-.SCseniority list, It  is 
also revealod that r.y position is 4th in the sen1oAty list. 

That Iwas surpr1e, the norms of tie promotion. 
- 

	

	
is not maintainëd..here and the jDromot ion has bee'n gien 
illegaly. The basic norris of the proriotion is 1st pos: 
go to SC, 2nd'& 3rd for UR ñd 4th post should go to sr as 
per 	 roster. Again5:h post should..be for TSR as 
per roster. So, hw the 5thpQst Is mlnned bjSC1 candidate 
deprieving a good nriber of senior persons in UR category ? 
Jkn4, I being the senior mo s t person in TJR category, I have 
been deliberately 'deprieved from promoting. 

Under Ithe facts st;'ted above, I would fervently 
requesyoUr hroür,  to look Into the matter personally 
and ake.necessaryrngerie flt so that g pbor employee  like 
me may not deprievE from natural 3ustice aM due prorioion 
and for 1 h1ch aet of yor kthdfiess I shall remain greateful 
to you. 

	

I 	 You's faithfuliv0 

dt. 	71989. 	 g~-1. 	t-LLâ1t% 
• 	 C S. 	

. 
Medhi,) 

	

• 	 • 	 1'otor Driver 	. 
Office 

• 	 • 	
• 	 : 

• 	 . 	
0 

'
tCopv to : Gen1.Secy.LfeR.FoU/1LG for information 

I ) 	 and necessary action please0 
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V7Z±~ ---------- 
NNE 

Oftjce of,  th e  
aerler(Iltiinir,r( P) 
11Cn 

• 	 ub'.Trade test for £oii 
LOX thO Post O 
and R&q 

Retn Gfl(.P) 	letter. 1100 
Dto ' 	lf 

Referàe to the aboye. the LoU orrin M/Jirjr 

e t 

for 
th1eho be 

	

i ta 	
'. 

h kII1 	C0. 	Ji26'400) COPC  T 	24 RoCcD 	VDrir 33/. 
• ~ 2&j,-~ 400)..vP) 	8€oy to \,LJJ 3 @ I.Dfl 4i/L 	 8 cc y' to (X'l 

(GnoüpL 

to Gi' 

L 	. 

2 1, If any. one  11 
 i on 1QmVQhe &thould be called bRok0  

• 	 for e4j hir(p) 
• 	

. 

Copy .fOi 

 

for  'ngorMat'on and  flcceg ao10 toz 
1beex to (. 2..  COEa • 	 - 

	

• 	

• 

for GhMnaccr(p) 



- - 	
- 	

GeflCi1 Mflagcr(P) 
MaiigOfl, GHY_. 11 

• . 	 OFFICE 	ORDER 

Sri I0DRam(SC) Motor Driver Gr, I in s.cales0 38b-.5.601- 	Sjattached 	o Secy.o toGM 
01320-2e0(ppS) 

whc had been prorroted to the post of Motor
.  Driver Gr0 I 	10,1284 is hereby antidated 

to  01184 acinst the post upgraded vide GM.(P) I s Mmoandurn No. 	/227/1/2-9<Q) dt01509089 

His pay is refixed in Q1184 is as under- 
.. _.s.11320-2O4Q/.(J)-. 	................. ....... . ...... . 	 . 	 -. .. ....- 	 - 	 .. 	 .. 	 . 	 . 	.. 	 -- 

cay ir A  scale Rs0 330-480 IPay fixed inThca1e 	yrased 	ygTvTn)5aerf 	nu1 	cRak 

asp 	
- 

3862 	so 	 _lnrej.nt 	 - 	 * 

370/- 392/- 	- 	 4G/- 	 -  

- 416/- 	 1,86 

Pay refixed in RRP in scale Rs 	.320-2040/w.e0f... 1..16z: 	1380 	10 1G8.6 
. 1410 	I0107 	. 

- 	 . 
. 	 1440 	L0 I., 88 

1470 	11.89 

. 	
12-4 j .. 	. 	 . 	 .. 	 . .. 	 .. 

No0 

- 

/227/1/2-Bc) 
.. 	- 

Dt, 	25,1089 	 for 	x1 	r./2< 
Copy. forwarded. for information & necessary-  action toi- .. . 	 - 

PA & CAO/MLG 
2Q CCS/MLG 100 	S/CC(P 

3 cy0 to &' o,tcop 
12 	/C0PS (2) 4 CC 	iLG O/ 

C3/MLG 
/ 

13 	a/B.ilJ. 	n GNs Office in duplicate0 E 
6 CPO/AAILG He 	ill please arrange to 4aw the w 

7 
9. 

O/ 	 arrear 
3(G), EM's Off ice withAstaff concerned0 1a 	pase.&-S/Sheet. 

- 

.:.. .: 



Februai4 28, 2000 

The General Nianagci (P) 
N.F. Railway, MaligaoP. 
0altL2 8t01 . 

(1!ilI 

Respected Sii, 

Sub: ,SSl(ThMlNT OF CORRECT DATES OF 
PROMTION AS MOTOR DIUVER GRADE-li 
AND GRADE-I CALLiNG FOR TRADE TEST 
F)3 I)IWM0T1ON AS.MCMiDRl\'E1. 

I shall be 
gr1lll if you well kndly expedite your reply to m representation 

dated 24 0' Novernber 99q!( Copyattcstea for ready reference). 

FollowCd by Cfl(CF dated 27.12.99, 

H 	H 

DAsáoe. 	I. I 

ours. taithtuUy, 

(N1RUPAMCHODHURY) 
\ 

• 	tMI4i. 

I  

Motor Driver,. G - I 
GM's Office/N.E Rly. q  
Ma 



( 
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II'1W)WES5O 

£ 
, 

L 	 . 

1 9, 2000 

Prper CioI ) 

ic3pOCtI SiL 

Sih 	Aguocnt of corvcct d',3 of 
prolrXtiofl  a s Z4 otor drivc;r gradcII 
an'J I ca1i1rg for trndc 	st for 
protJotton cn s MCM/DrvorQ 

cztcfu1 if y ou ' L1.L kiudly 

oxpoito• your.... rY1..y to my rcprcs ttion dtod 24 . 1 1 . 99, 

copy tt ti for ready r.ofcrcico, fo1.owcd by ,throo 

rofrcnoc rcntndCr d;tcd 2? 1 2 , 997  

2;'22O0O 

Thtnidn you, 

Yours f:.thfu11y 7  

C\ 

(NItiUP.h4 •:FIOWLHUH) 
Motor ])riVOr GrI 

G~m•s1 of'.f1c00 

II 
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rio E/22.7/1 /-.fl (u).. 	 ftiilgaon da ted 21. . -5 2000  

TO 
.;hri. Uirupnn Choudhury 9  
btor Driver- Gr1 

under 3ecy to GM. 

ub- Assignment of cornDct date of 
promotion as M/DriverGroIIGroI 
and calling for Trade teat for 
promotion as MCM/Drivere 

Ref:- Your appeal dated 24.11.99. 
000 

Your above appeal on the above subject has been 
examined and replied as under g 

I e Inregard to your claim for promotion as M/Drver 
Gr.fl from the year 1965 against the promotion of 
ihriM.Laraily(C)j it is intimated that hri 
l3araily who belong8 in COcommunity was promoted 

agin3t3) asM/Driver'-GroII w.eof. 12.2.85as evidsnt from the 
quota. 	case file. Howevere on availability of absequent 

vacancy you were called to appear in thde teat for 
promotion as M/Driver r.XI on 1,9.89 an&49,12.89 
but you cUd not appeire 	you were 	144 from 
service from 16.10.91 &*e to unauthorisedlib  
But after your r&"dnatatemeflt n 14.12.93 t4 on 
•compietion of your ptinishnent period you fet'e again 
called to appear in the wads teat on 15 o2 .95 and 
you appeared and on being found qualified you were 
given promotion as M/1)river Gr.II from 31.545° 

Hoyrever, from the CJM(W) ° ø office order dta 
it appears that you were given effect of promotioflo 
M/Driver GrIL fràm 1 .1.84 agiinst the upgraded post a'ong 
with others. 

26 In regard th your promotion of Motor Drivr 
as claimed against hx'i Baraily(C) from the year 
1989p it is informed that .thri Earaily was furthi i 

promoted as K/Driver W el in the year 1989 agUht 
the 1 3C I' quota. Your,  promotion as 14/Driver .I!aa 
considered from 12.5.99 on availability of vacancy 
of M/Driver Qr.I. lUnoip , thord is no ro1ovnoy with the 
promotion of 3hr1 Baraily who was promoted prior to 
you belonging to X 1  oonmunityo 

3. Regarding calling in the trade test and promotion to 
t4b post of MCM/Driver as claimed by you it is in.mated 
thiatofle post of MCfI/Driver to beocoured in July/2000 
will be fi lled up by the seniornoat 14/Driver Gr.l 
'ix'reipectivo of community as PBR vetted by S O11V. As 
.such r  your promotion to the post of MCM/Driver will be 
COfl3JdI'Ed as and when your thrn will come. 

for General Manar()Uqo 



I- 
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BY SPEED POST - ACK DU 

19 June 2000 

/ 	The General Manager (P) 
LF0 Railway 
Maltgaon 
Guwahati - 781 011 

Through : Proper Channel (Asst Secy to G..M.) 

Respected Sir, 

SUB ASSIGNMENT OF CORRECT DATES OF PROMOTION AS MOTOR 
DRIVER GRADES II AND I AND CALLING FOR TRADE TEST FOR 
PROMOTION AS MCM/DRIVER. 

REF : YOUR LETTERNO. E/227/1/2-B(Q) DATED 24.05.2000. 

At the outset I would mention that aJJntion to this 

rejoinder is a rnitter of the utmost urgency in view of 

Shri 	I D 	Rams 	impending 	superatmnua-tioi 	from 

30.06.2000 a.n. because any delay is likely to result 

in an inorrt and irregular promotion the inevitabl.e 

rectification of which will, result in avoidabl.e 

..infructubus.xp2nditure which may prompt audit to seek 

fixation of responsibility 

2. 	I am afraid that the basic point raised in my appeal. 

has been -  given the go-by and has not been examined at 

all in your above mentioned letter. 

The basic point raised in my appeal is not whether 

Shri M.L. .Barai].y (SC) was promoted as Motp.r Driver 

Gr. II and then Gr. I against the SC quota as has been 

specifically admitted in your above mentioned l.etter.  



The basic point: raisEd in my appeal is that the 

vacancieS against which Shri M.L. Baraily (SC) was 

incorrectly promoted before me Ve.Te not ieser'ved 

vacancies and hence should not have been filled by a 

junior reserved candidate but should have been filled 

by the senormoSt candidate,namely me. This point has 

not been ecamined at all 

It is my submission - as brought out in Parä: 4.5 of 

my appeal. 	that the vacancies of Motor Driver Gr.II 

which occurred from 01.01.84 to 1985 were roster 

points 8 to 11 of whichonly roster point 8 was a 

reserved vacancy - for SC - and this was correctly 

filled by Shri I.D. Ram (SC). Roster oint 11 is an 

unreserved vacancy and thus should have been filled by 

me. This vacancy occurred when I. was on. duty and 

there were no discipl.inary Oroceedings against me. 

There is nd question Of the being any punishment 

period as the DAR proceedings were considered to be 

completely vitiated and ab initift void. Para 6 of my 

appeal. is relevant in this regardi There was no other 

reserved vacancy against which Shri M.L. Baraily (SC) 

could/should have been promoted before me. 

It is my submission - 	brought out in para: 5.5 of 

my appeal. - that the vacancies of Motor Driver Gr.I 

which occurred from 01.01.84 to 	1989 were roster 

points 5 to 11 of which only roster point 8 was a 

"3 
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reserved vacancy - for SC - and this was correctl.y 

filled by Shri I.D. Ram (SC). Roster point ii is an 

unreserved vacancy and this should have been filled 

by me. This vacancy occurred when I was on duty and 

there were no disciplinary proceedings against me. 

Para:6 of my appeal. is relevant in this regard. There 

was no other rc;erved vacancy against which Shri M.L. 

Barailycould/shoUl.d have been promoted before me. 

In your aboe mentioned letter it has been stated that 

"one post of MCM/Driver to be occurred in Jul.y 2000 

will; be filled 'up. by the' seniormost M/Driver Gr.I 

irrespective'of' coiimunity; as PBR vetted by SPO/RP2 

(emphasis supplied). 	This confirms 	what I have 

brought out.. in. Pa.ra:.7 of my appeal. As broight out in 

para 7.2 of my appeal, I ' am the seniormost Motor 

Driver Gr.I after. Shri I.D. Ram. There is, therefore, 

justification whatsoever for calling either Shri 

Matilal. Barail.y or Shri B.C. Boro for the Tade Test 

for the post of. MCM/Driver before al.l.ing me, and onl.y 

me because this'is a non-sel.ectin post. 

I woul.d therefore request that my appeal. be  re-

examined and the prayers contained in para 8 of my 

appeal. be' granted. 

7. 	Incidentally, in your above mentioned letter it has. 

been stated that "However, from the GM (P)'s office 



-j 	
:4: 

order dt. 31.10.89, it appears that you were given 

effect of promotion of M/Driver Dr. II irom 01.01.84 

against the upgraded post along with others." I thifik 

that this statement is incorrect. However, if it is 

correct the prayers contained in para:8 of my appeal 

need to be amended and I, would pray that:- 

.1 	In all seniority lists my date of promotion as 

Motor Driver Gr.II be shown as 01.01.84. 

.2 	My pay as Motor Driver Gr.Li be fixed on the 

basis. of this date of promotion, viz. 01.01.84. 

.3 	M. subseuent pro.fltötions be regulated on the 

basis.. of this date of promotion as Motor Driver 

Gr.II, .viz 01.014 

.4 	All subsequent pay fiations arising from pay 

revisions/promotions be based on this pay 

fixation as Motor DriVr Gr.II w.e.f. 01.01.84. 

.5 	I be paid arreas on the basis of the pay 

fixations detailed at .2 and .4 above. 

8. 	Also incidiitaliy, I wOuld mentIon that the date of 

Shri I.D. Ran (SC)'s superannuation needs to be 

re-checked as his date of birth is shown as 01.07.1941 

in the seniority lists which woul.d imply that his date 

"5 



of superannuation is 30.06.2001 and not 30.06.2000. 

Yours faithfully, 

co 

(NIRU PAM CHOW1M1URY) 
Motor Driver - Gr.I 

GM.s Office Maiigaon 

Advance copy okd favour of immediate action t: 

1. 	G.M, N.F 	Maligaon.. 

2 	C.P.0., 	 Mal.igan. 



- 
• 	

i. 	- 	 F 1 	
AIL 

U 
• 

lrty Lit 	
rvr--1 ,r-11 & r-111 of 'C 	rnch 	61 - A -2o5. 

sc!. 
SLJ - tame ane CDTmniti 	ittorkng 	0 	irt 0Att 	D LOC3nf/Jffg Length of : mDti-y  to 	 :sevjco 

(1) 	 2) 	 (3) 	 (4) 	 (5) 	 (6 	 (7)  
j'- 	 (ST) 	 I~ &3 	04 	

• Cnfci, 	G4 - 	 - 27 

• Mtr L)rivr-jr-i ifl sc10 Rs. 4)Q-7 
jS h - 	L barlfi () 	 C.?J/MLG 	2-1--54 	15--9 	1511 	Conf 6. 16- 05 - 16 2.ihrt irui --- m Choh..r'i 	 25-L-55 	i-11--7 	12-5- 	Conf. 	05- i 	- 19 3h: 	..1L,ChakrL'J:/ 	 CJ/. 	13-42 	1j-( -• 	 4--..i 	Cnf. 	27 h - 	rn 	'oy 	 gj iL 	 I-9'-34 	.L995 	 Cnfe 	s-€- - 27 5.r1. . 	 Islam 	 CPQ/1LG 	2d--c3-- 	29-6-2 	I4-11-:ç3 	CQnZO 	1- 11 - 17 

Motor  
Lhri. aul Obuth 	 CG4/MLG 	CI+1-54 	22-11-72 	•j5.43 	Conf d 	e6  

Shri Injr, 	ai 	 C1I-57 	17-1--gj 	
- 

3,Shri Rn< Singh 	 Cnfg 	5- 11 - 10 Sh:i 	er All 	 292-6 	G1184 	24.44- 	Cnfó 	• 3- 11 - G7 4 

5hr Ni.rr?1 Ch.Dey 	1--57 	.5-12-1 	 Cn' 	G7 
Thr .-nil Kr.Des (SC) 	 G%/MLG 	29-04--1 	1-I9-83 	 Con'o 	G3- 11 - 07 

' 
iv.... 	. 	 . 

7 	 19-,C7-4 	21 -- 	 Confo 	4- 	- 

contc 

	

• 	 • 



(3) (4) (6) (7) (Y 
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NFJ.(I3)/J.SCTEA/MLG. (I4)GS/NFCtlEA/MLG. _t'r __nr- I 	anarP)M. J 
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In 	

- 

The General Manger 
N. F Rah;'ay, Mahruton 

• 1ugh Pt crper (ltflflel. 

Sub :- (i) Filling up of one (UR) post oIMCMJDrivcr in scale .Rs.5OtX)-
8000/.. in 'G l3ranch. 

(i) Seniprity list of Motor Driver as on 01-04-2005 published vide 
GM(P)IMLG's No. E12551 I 10/M-Driv.(QG) dt. 09-05-2005. 

-. GM( I'ML(is No. E12831 138/2/SKI) I )tivcr (Q) dt. 7-09-205, 
F.12$3/t 3Sf2fM-DRV (QfI) (L) dt. 22-09-2005 and E125511 l0'M-
Driv.(Q(i).dt. 09-05-2005. 

Al the tcct I may lie eni,ctI kit mu Iftilup I$Ht your Valuable liie 'iiti 

this Appeal for your kind intervention to the following and thcrthy redressal of 

my grievances by mw judicious decision, correct discenmicol oithe case and 

esteemed orders ptcscso that thc vhimsica:l action in regard to promotion of.onc 

MCM/Drivcr is slaved ;md• the incorrect seniWity list dl. 9-5-2005 ;nenioncd 

above is set right. 

Thai. albeit almost. right since the incplion of my career I Jtav becn 

discharging my duties under (he exclusive corttrol of GM and•.AGM, never-the-

less at each and evciv.tuining point of my due pmononal time and 1i.atu)n of 

seniority I have been thrown into the h87.aflfS hy the Personrcl 1)epar1!ncrt1' 

mdL1uJsIbl arb;trai tit sc and IrL cnfinmties In In tkc a tcrc enunciation of the 

Law and tic' ul ing of The Rail ways' own sd of R miles. 

That it is astounding to note that vide letter No 	283il38!2SKl) 

J)nwlQ) di 7-9 2005 'be l'rc4mnd Depli initiatcd fq promote Sri 

M.L!3arali(SC); Motor l.)ri'cr, Gr-1 under CPO1 1MLG to the- p sT of .MCM,i)river 

in scale Rs.5000.-8000/- and that is why called fr his AR side letter No. 

F/283/l3812/N.4•-DRV (O(  ;) ( I ) di. ?2-9.7(K)5. 

Phooc'pics of ihe above letters are annexed as Anne.tures - ,t & B 

respccrivck. 

Conid ...... PJ2-lhai from...... 
R •  _ 

	 — 



G .  

] hat from the Aunexn re-A itself m1c red to above it is candid that the post 

of MCM/Diver in '(1' Branch belongs to "tJR' category. Iknce, how Sri 

M. L. Rarah, who is a "S(T candidate, can gct the chance of being promoted. 

against "UJ" vacancy. Sri Bharali's cicvlion to his ncxt higher grade of 

promotion as per prevailing system and Raihvay Ru1e, shaH he confined to the 

lime oI"SC' Quota and cannot be detracted under any circumstances accoiding to 

the suit NVIII ot olliciak ollen and on when necessary. 

That as per Rly. Boanfs circular to take restructuring benefits from I-I I-

2003 on higher grade promotion on perccntage basi; as communicated by 

(IM(P)/MIXI videbis Memog'andurn No, 17141/1 1f24fi(Q(I/PIV1 dt. 26-7-2005 

the posts of MCM Driver in scale Rs.5000-.8000(- of '6' Branch comes to 2, i.e. 

one from reserve quota and the other from the UR candidates. 

I'hoto€opv of the•above Memorandum: is annexed as Anncnre-C. 

That of the above 2 posts of MCM, Sri B.C.Boro has already been, 

promoted to MCM w.clf. 49-2000 against ."ST' Quota and the other one post 

shall go to " 11JR" can idate.as.mcntioncd.hvGM(P)in.thc Anncxurc-A rckttcdto 

above. Thus the qtestion of giving pwmotion to Sri M.LBharati, who is an "SC" 

caiididatc, to the post of MCM Driver in scale Rs.5000-8O00/ at this poini and 

Lime does not arise at all. 

That senioriir of Motor l)th'er of-the 'G Brnrrch published by the 

GM(P)JMLG as on i,._l98i ride Mc PVo E/255/10(Q) Pt-Il di. 5-3-82 is the 

basic seniorit lLsi andcliaff have to he counfrd d 10467 into consideration for 

all practical p:iqoses i4i the list is completely exhin,sied 

Photcpyftheabove seniority list is enclosed as iueure-D. 

That it is really a sordid episode that although the name of Sn 

M.L.Bharalv was not in, the said S{1HOitV hst mentioned in the pai-.6 above, his 

name has been abruptly appeared in the seniority list as on I -4-8 showing him 

Motor Driver. (ir-Il to 'take iTcct from 122-85. The present AppePant, St. No. 6 

of the said hst did not bother then, as Sri Bbaraly was shown junior to him under 

SI. No. 9 of die list. 

That it is highR' astonishing that the Personnel Dcpptt, published another 

seniority list on 26-6-89 under No, 1722511071(Q) Pt-lIE wherein Sri Motilat 

.4 
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Contd ...... P13-Bharaly (SC)...... 



Rharaly (SC) was shown Motor Driver, Gr-11 in scale Rs. 1200-1800/- as on 

I --89 and the name of the present Appellant, the senior most Motor Driver afler 

1.DRa,n (SC) during the material time as per the basic seniority list of Motor 

Drivers as on 1-4-81 (Aimcxurc-D). tiis hushed up, might be for some vested 

Interest, thoUgh myself is pretty Senior to Sn Uaraly both in respect of 

appointmncot and getting proniolion in Motor Driver, Grade-Il on 1-1-84. 

Photocopy ol Jic above seniority list is subrniUcd as Anrmczrc-E. 

(9) 	•Fhat it is equally astonishing and iidicnlous that though Sri Motilal l3araly 

(Sc. ) was shown Motor l)river, Cr-It as On 1-6-89 under SI. No. 5 of Seniority list 

No. 1-7225/107(Q) Pt-fl! di, 26-6-89 vide Aoucxum-1, he was shown Motor 

in scale Rs 'I 500-7000/. on I - II -88 vide ;M(PyMI .( ; 

tiI No Ff225! II OIM I), ive(Q) di S 03 -200 I 

J'hoiocopy of the above Seniority list is annexed as itnnewre-F. 

(tO) That highliglning :the entire fact of fixation of seniority and arnuiging 

proulotions to Motr Drivers of G i3rarich I submitted a representation to the 

GM(P)IML(_3 dt. 24-11-1.999 fi)ItOWCd by the renuoders on 28-2-2000 and 

29-32000 (lilly ShOWJflgthC [tosilions according to "F'UR" rind prayed tot 

assignment of correct dates-of my promotion as Motor Driver, Grades H and I and 

calling for rade Test. for pomotton to the post of MCMII)rivcr. 

Photocopies of above icprcscntatiom ai enclosed as Anncsnre- C, II, I 

(II) That the GM(P'MLG vide hisktter No. fiJ227IIt2-13Q) (1i. 24-5200() 

failed to 'appreciate the gravity of the tnatici and gave a tepid response to disown 

the rightful claim of this humble and dedicated employee. 

Photocopy of the above fetter is annexed as Annexnre-J. 

(12) That in rcsporJs to GM(P)141_G's letter dated 24-5-2000 mentioned in 

the loregoing [tarn- I i, which was fir from examining the basic points raised in 

my appeal dated 24-11-99, 1 reitcated the matter by my further appeal dated 

19-06-2000 to re-examine the critirc issues on their right perspective and arrange 

Ir4ttfI"flhI)tI 	I (lie -willoffily Iv&i hcil I 1 I ( rt)tu 1 ) 1 i 1)i(!Ii 	vitl)iIi 	mLtmiltp aii 

further hindrance to this most duld ,111 anti sincere employee. 

Photocopy of my above appeal is submitted herewith as Anncinre-K. 

Contd......P/4-That the..... 



(13) iliat the reply from the Personnel Depptt. to my further appeal under 

Anncxnrc-K mcnitoncd above is still awaited although the long span of 6 (Six) 

years have afrcady been cipsed. 

(II) That it has since been known that the GM(P)/MlG has published senionty 

list of MCWL/Drivcr and Motor Drivers in Grades-I, U & JU o1G' Branch as on 

01-04-204)5 vide his No. E'22511 l0/M-Driv.((Xi) dt. 09-05-2005 'ithout 

coTTecting the dates cT my 1)romoIon to Motor )river, (Jr-I in scale Rs4500-

7000/- as prayed for 4 ii my aforesaid representation/appeals and shown the names 

of Sri M.L.Baraly (SC) and Sri B.CJ3oro (ST) above my heads without attaching 

any least imp4nlance to the matter. This postulates to be of wtlly-mfly dccsori 

and whims and caprices of the Administration. Moreover, though it was shown in 

the sud seniority list that "copy forwarded to staff concerned", yet I have not 

reccved a copy of the samc as yct, albeit a copy of the same should have been 

given to Inc by the P/DpptL as per rules andsystcm prcvaihng in the Railways. 

Sir, J may be ccuscd. to MthmIt, t chatkngc. 1'anybody of the 

Administration can Ovc That a copyol theaflrementioned seniority list has been 

ctnm1cd 

A photocopy oIifrc above s iority1:is'isehclosed as Anneure-L 

(I 5) 	That the atisaid seniority Tht needs to be. corrected and seniority 

position in the grades of .M1or Driver,( r-1 and MCM re-assigned for the reasons 

already mentioned at paras 5.5 and 4 of myappeals dated 24-11-99 and 19-6-2000 

at Annexures G. & K respectively mcnioncd above. The para4 of my appeal 

dated 194i-200015 reprodriced as under for your ready.:reference and kind perusal: 

I'i my Stthni iccon as l ou),ht out III Ivila 

55 of my appeal that the vacancies of Motor 

Driver, (Jr-I which occurred from 01 -0 I -4 

to 1989 were roster points 5 to Ii of which 

only roster 9 was a reserved vacadcy for SC 

and this wns corrcctly hUed by Sri t.D.Ram 

(S(,') Roster p)int 11 is an unriscrvcd 

vacancy and this should have been filled by 

me. This vacancy occurred when I was on 

duty and there were no disciplinary 

.4 
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procccdinis against me. Parn-6 of Inv appeal 

is relevant is thi s rcard. There was no other 

reserved vacancy against which Sri 

ML. l3araily conldrsboi,ld have been 

piunioted before nie. 

(16) Thai the above whims and caprices, inaction and wrong action and 

arbitrary action of the Personnel Dcp1v havc caused unfair play and miscarnagc 

of justice which have invited deptivation of the fighl rul claIm of Seniority and 

promotion of this humble and ttcdrcatct employee and as a result of which the 

Constilulional safeguards loran employee like me under ArlicIcs 14, 16 & 21 

have been in lii uged and: Natlit al .Tucticc (kIned 

In th 

 

prernises lbove, I do, ihcrefor, humbly and fervently pray that your 

magnanimity would he gracious cnougliIo look into the maucr profoundly and 
cafl for the records and isseminate justice after the corTect discernment of the 

ca<e Mid f -ClIOT inc of my lnn ndings grievances mentioned alxwc and till 

such time veur esteemed oukcs are cxccuted-i further pray, the proposed tilling 

tJj) 1) f the JX)t of MCM by promotion to Sri M4.lTharalv is staved. 

And Ihr Ihis act of voimr kindness as in ;tv-buimnd. I shall ever prnv and 

CW1111 )ltdil 

\\!ith all humility and rcr,ards. 

DA :- As above (in 37 sheets). 

Dated 03-10-.2005. 
Yours IaithfiiUy. 

eL 'k 

( NIRUI'AM (1 K)WDI WRY) 
Motor Driver, (k-I 

(Ms office, N . I: . Rly..  
Maligaon. 

Copy logethc'r witi the coptes of above Annexurcs is Ibrwaukd to Chief 

Pcrsonncl OtTiccr, N. F. Railway, Maliaon for his kind intbnuation and necessary 

action please. 
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J1 
To 

The General Manager, 
N.F.Raiiway, Maiigaon. 

Through proper chnnei. 

Sir, 

Sub: 1) Filling: up of one (UR' Post of MCMjDrivcr in Scale Rs.5,000-8000/- in 
Branch. 

2) Seniority list of Motor Driver as on 1.4.2005 published vide GM(PMLG's 
No.E1255/1 10/M-Driv.(QG) dated 9.5.2005. 

Ref: My appeal/representation dated 3.10.05 addressed to you and copy docketed to 
CPO, N.F.Railway, Maligaon. 

In inviting your profound attention to my appeaL/representation mentioned under 

reference I would respectfully submit with my most placid and suave submission to high 

light the following for your kind interpeliation in the matter and accordinc of your 

esteemed orders for ends ofjtice please: 

That I irn very: uc 	orrith:about the fate of my above appa1 representation 

unto )-our good conscience that justice shall 

prevaiiupon.;ni ease neverthtssi. have not received any response in the matter as yet. 

That on enquiry into the Personnel Department's concerned office I was told by 

the dealing official that they were not inclined to give any suitable reply in regard to my 

instant appeal/representation and rather they told me also to note it down that all fecords 

relevant to mycasë thehave burnt. 

That it is really astonishing that while an employee is still in seivice ana1l his 

grievances are unsettled and for which series of representations and appeals are pending 

with the Personnel Department., how they can burivall relevant papers concerning to my 

case without having any authority's sanc1ion46ugh I believe there was no order from 

the concerned authority to burn tbe.  papers, before disposing of one's 

rci)rcscntation/appcal., and more too, while he is still in service. 

That albeit I would not like to attach any importance on the statement made by the 

dealing official of the Personnel Department as told above, yet I would like to expect that 

a susceptible ceply atleast would be communicated to me from the Administration after 

looking into the records and caihng all relevant papers by your magnanimity. 

Contd...........p/2. 
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5 	That although I have !aith unto your good offices as submitted earlier, I once 

again with my humble submissirin reiterate that you would be pleased enough to look into 

the matter and call for Al the relevant records regarding my grievances for the 

victimization and unfair play of action as communicated by the Personnel Department, 

may be for someone's vested interest which 1 am very much sure, but it is a fact that 

despite my humble submission and repeated personal approaches to all concerned 

authorities for all these yeats right from 1.4.88 vhen the nameof Sri M.L.Bharali was 

abruptly placed in the seniority list as on 1.4.88 shovmg him a Motor Driver Gradei 

take effect from 12285, though the present appellant whose name appeared in the said 

seniority list under scriaJ- No.6 did not bother then, as Sri Bharali's name was shown 

under serial No.9 of the list, duly deviating all Basickuies of assignment of seniority as 

published by the Personnel Department itself for the Motor Driver as on 1.4.81, which 

was annexed as Annexur-D .a1oig with myafOremintioned appeal/representation. 

6. 	 to Sri NtL.Bharali both in 

respectof ap ii tmn and: 	cttingpromoiidn. -in -Motor Driver Grade41 as on 1.1.84 

tot understood as to how the Personnel Department 

could- hd::thescl&tio:nof M(MiDrivcr and issued letter fot calling the working report 

for the last 3 yea-rs-of Sri ML.BharaIi, MOtor Driver, Gradc:-I under C.P.O, Maligaon as 

communicated vide GM(P) Maligaon's letter No [1283 138/21M-Dnv(QGXL) dated 

22.9.2005 and EJ283/13/2/SKDDriver(Q)dated:7.9.05 submitted for your kind perusal 

as Annexures-A & B in my aforementioned representationlappeal under reference. 

To conclude! wbuld-once-.'moie submit thy humble - submission to you and solicit 

your kind favour to excuse rncior intruding upon your valuable-time for this reminder, 

but as I have been at a loss with the motive and unfair action of the Personnel 

Department's some official-s as - high-lighted above, I have no other efficacious way and 

alternative means to gt jutice for redressal of my grievances excepting your kind 

intervention in the matter and accordance of esteemed orders please In this connection I 

may be excused to submit that the seniority is the Fundamental right of an employee and 

any unfair play in the matter would invite infringement to the Fundamental Rights of the 

constitution of India in respect of employment and thence this humble memorialist would• 

be victimized. - 

4 	 - 	 Contd ......... i/3 .... with 
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With all humility and regards, Sir. 

Yours faithfully, 

(Niruparn Choudhuzy) 
Motor Driver, Grade-I, 

G.M's Office, NF.Railway, 

Dated, tO -11-2005. 	
Maligaon. 

Copy to : The Chief Personnel Officer, NF.Railway,Maligaon. 

For his kind information and 	nieessaiy action please. 

Aizy 

Ojiic' of 	•• 	\ 	
I4 

Driver, Grade-I, 

	

Genewl 	 s Office, N.F.Railway,  
Maligaon 

Date 

jO 
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